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An apﬁﬁ?éﬁc?ﬁ for Addition of
Party
And

In the matter of :
Ranjit Kumar Sapui, son of Late
Bishnupada Sapui, residing at
15, Dharmatala Road, Police
Station- Kasba, 4Kolkata— 700042.
E-mail :ghoshindfadeep506@gmail.com

...... Applicant.

-Versus-

1. State of West Bengal, service

through Chief secretary,
Government of West Bengal being
the Chairman, East Kolkata
Wetland, Management Authority,

Nabanna 325 Sarat Chatterjee

2 90CT 2024,
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Road, Police Station- Shibpur,
Howrah- 711102.

E-mail:cs-westbengal@nic.in

2. The State of West Bengal
service through the Principal
Secretary, D.epartmenf of
Environment, “Pranisampad
Bhawah”, 5t Floor, LB-2, Sector
— 3, Bidhannagar, Kolkata -
700106.

E-mail-psecy. eﬁw-wb@gov. in

3. The Chief Technical Officer,
East Kolkata Wetland
Management Authority,

Government of West Bengal,

Department of Enviornment,
“Pranisampad Bhaban”, Sth Floor,
L.B.-2, Sec'to‘r - 3, Bidhannagar,
Kolkata — 700106.

E-mail-ctoekwma@gmail.com

' 2.911\/;[202(_



4. The Director of Fisheries,
Government of West Bengal,
Meen Bhawan, Salt Lake,
Kolkata- 700 091.

E-mail-dsfisheries@gmail.com

5. The District Magistrate and
Collectorate, South 24 Parganas,
Treasury Building Alipore,
Kolkata- 700 027.

E-mail : dm—ali@nic.in

6. The Superintendent of
police, South 24 Parganas,
Alipore, Kolkata- 700 027.

E-mail : baruipurpolice@gmail.com

7. The Block Land and Land
Reforms Officer, Kasba,
Additional T.M. Block Kasba,
Kolkata- 700 107.

E-mail : bllro-kas@gmail.com

8. The Block Land and Land
Reforms Officer, Sonarpur,
Baikunthapur, Kolkata- 700150.

E-mail : bllro-sonar@gmail.com

9. The Officer in Charge, Purva
Jadavpur Police Station, Kolkata-
700099

E-mail : ps.pjadavop@kolkatapolice.gov.in
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10. The - Officer-in-Charge,
Narendrapur  Police Station,
Kolkata- 700103.

E-mail :narendrapurps@gmail.com

11. Motilal Mondal, son of
Lalmohan Mondal of 7/1, Netaji
Nagar, Green Park, Kolkata -
700099. E-mai. — Not known.

12. Madhusudan Mondal, son of
Lakshikanta Mondal of Garfa
Mondal Para, P.O. — Haltu, P.S.-
Garfa, Kolkata — 700078.

13. West Bengal Pollution
Control Board through Member
Secretary of Paribesh Bhavan
Canteen, 10A, Broadway Rd, LA
Block, Sector 3, Bidhannagar,
Kolkata, West Bengal 700106.
E-mail Id : wbpcb-wb@bangla.gov.in

14. Officer-in-Charge, Garfa
Police Station, P.O. - Haltu,
Garfa Deaf and Dumb School
Premises, Mahendra Mondal Rd,
Doctor Bagan, Garfa, Kolkata,
West Bengal 700078.

E-mail Id : ps.garfa@kolkatapolice.gov.in

..... Respondents



And
In the matter of :
1. Pralay Naskar, son of Late
Gora Chand Naskar of Village -
Kalikapur, P.O. - Kalikapur, P.S.
— Purba Jadavpur, Kolkata -
700078.

2. Somen Naskar, son of Late
Ashok Naskar, residing at 2 Netai
Nagar,Mukﬁndapur, P.O. &P.S. -

Mukundapur, Kolkata — 700099.

3. Smt. Daya Rani Naskar, wife

of Late Ashok Naskar

4. Mira Rani Dua (Naskar),

daughter of Late Ashok Naska,

5.  Vikiram Naskar,

S No. 3 to 5 of Village -
Kalikapur, P.O. — Kalikapur, P.S.
— Purba Jadavpur, Kolkata -
700078.

... Applicants/ Sought to be
added as Respondents
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The Humble petition of the

applicants above named

MOST RESPECTFULLY SHEWETH:

1. That the applicants and the petitioner are the Co-owners/Co-

sharers of the suit property.

2. That the property is a big property and the nature of the suit
property is “SHALI” in nature in the R.S. ROR and also in the L.R.

"~ Record of Rights.

Photostat copies of RORS are annexed herewith and marked as

~ Annexure “A”.

| 3. That the applicants state that Dag No. 80 relating to suit
| property there is dispute by and between the parties énd from the said
dispute a Civil Suit (f’artition Suit) is filed and same is pending by and
. between the parties i.e. the applicants and the petitioner were party in

the said partition suit. .

4. That the said partition suit was filed before the court of the

Learned Civil Judge (Senior Division) 27d Court at Alipore, District

29001 MU
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South 24-parganas which was registered in the -year 1956 and

subsequently renumbered as T.S. No. 121 of 1962.

Photostat copy of the plaint is annexed herewith and marked as

Annexure “B”.

S. That your applicants state that in the said pléint, the said Dag

~ No. 80 is specifically mentioned in Page 47 in the Schedule of plaint.

6. That in the said suit the Learned Court .by order dated
20.05.2006 was pleased to pass order to fix notice Board on the suit

property declaring that the suit lands are held by the court.

Photostat copy of the order dated 20.05.2006 passed by the

Learned Court is annexed herewith and marked as — Annexure “C”.

7. That in the said partition suit Receiver was appointed by the
Learned Court for looking after and also to manage the properties of

the entire parties of the plaint since 24.11.1958.

Photostat copy of the order dated 24.11. 1958 and also the order
dated 31.08.2023 relating to appointment of Receiver are annexed

herewith and marked as — Annexure “D”.

8. That in the suit an interim order assed by the Learned

- Court by order dated 16.06.2006. F

i
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passed an order of status-quo by directing all the parties to maintain
status-quo in respect of the suit property by restraining themselves
from selling, transferring, alienating or otherwise disposing of the suit
property between inter-party or any third party or in any manner
whatsoever from changing the nature and character of the suit

property till disposal of the suit.

Photostat copy of the order dated 16.06.2006 is annexed

herewith and marked as - Annexure “E”.

9. That by order dated 03.07.2006, the Learned Court was
pleased to request the Superintendent of Police, Alipore, South 24-
~ Parganas to direct the O.C. Purba Jadavpur, P.S. to 'see that both the
parties or their men and agents are maintaining injunction order

dated 16.06.2006 in proper form.

Photostat copy of the order dated 03.07.2006 is annexed

herewith and marked as Annexure “F”.

10. That your applicants state that they are the defendants in the
suit and the petitioner in the Original Application is the plaintiff No. 1
(ka) and so, the status-quo order is binding upon all the parties of the

said civil proceeding.

. 290()[20241
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11. That your applicants state that the said status-quo order dated
18.06.2006 of the Leérned Civil Court was nevél; challenged by any of
the parties status quo order is binding upon all the parties and inspite
of the said status quo order, the petitioner made ;application solely

before the BL & LRO f{ ging the nature of the land by

from ‘SHALI’ to ‘)
verifying any docusy

and collusively.

12. That the petitioner of the made instant original application,
before the authority for changing the nature and character of the suit
property i.e. Dag No. 80 of Mouza — Mukundapur behind the back of
your applicénts which is illegal because the suit property is joint
property and there is no partition on the suit property and for that
reason a partition suit was filed in the year 1956 and the said suit is

still pending and the status quo order is also subsisting.

13. That, your applicant states that suit property is joint property
and the Co-owners have equal shares on the said suit property and
the petitioner has no authority to any application before the authority

for changing the nature and character of the suit property.

2 90CT 204,
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14. That your appiicant states that they were. totally in dark about
the change of the nature and character of the suit property and after
obtaining order from the authority, being one of the Co-sharer has
filed the present O.A. beihg No. O.A. No. 38/2024/EZ before the
Hon’ble National Green Tribunal which the petitioner has no authority

at-all.

15. That your applicants state that they are the co;share of the suit
property -and the petitioner is the original application filed the
partition suit before the Ld. Civil Court as plaintiff and your
" applicants were made as defendant but in the present proceeding your
applicants were not made party motivatedly only to obtain an order

behind the back of your applicants.

16. That your applicants state that after knowing the illegal
activities of the petitioner in the joint property, they have made several
applications before the different authority against shall illegal act of

the petitioners and the authorities have received the same.

Photo copies of the applications along with registry receipt are

ed with this application and annexed as annexure “G”.

BF
O
X
>
-0
, \Y
____-Sfayds quo order of the Ld. Civil Court the petitioner did not make

—=—party to your applicants in the instant case and the 'petitioner cleverly
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made this applicatioh by keeping dark of your épplicants to suppress

the order of status quo of the competent Civil Court.

18. That your applicants state and submit that they came to know
about the present O.A. case in a belated state from the reliable source
and as and when you applicant came to know about the illegal
atfempt of the petitioner from obtaining order before the National
Green Tribunal, Kolkata as prayed in the instant'application, your
applicants on the last occasion appeared on 29.08.2024 before the
Hon’ble Tribal praying for an application for addition of party under

Order 1 Rule 10(2) of the code of Civil Procedure, 1908.

19. That your applicanfs state and submit that they are the
necessafy and proper parties in the instant O.A. Case pending before
the National Green Tribunal, Kolkata and they Are not made ‘party by
the petitioner motivatealy only to suppress the original facts that the
suit land is related with the partition suit pending before the Ld. Civil

Court and status quo order is still subsisting.

20. That your applications state and submit that the petitioner of

the instant O.A applicatiori did not made party to your applicants as

respondents intentionally and motivatedly on the reason that the

277




picture of the suit land will come out before the Hon’ble Court and he

could not get any order from the National Green Tribunal, Kolkata.

21. That your applicants state and submit that they are co-owner/
co-sharers of the suit property and they have been intentionally and
cleverly refrained from making party respondent in the original
applicétion and the petitioner could not have any right to file
application solely beféfe the Hon’ble Tribunal and the same is liable

to be dismissed in limini with exemplary cost.

22. That your applicants state and submit that they are co-owners/
co-sharers of the instant original application and they have not been
made party motivatedly and if any order passed by the Hon’ble
Tribunal without allowing the applicants application for addition of
party under order 1 Rule 10 (2) of the Code of Civil Procedure, 1908

that order would be illegal.

23, That your applicants state and submit that as and when they
came to know about the present original application before the
Hon’ble Tribunal, Kolkata they filed the instant application for

addition of party.

24. That your applicants state and submit that they are necessary
and proper parties and they have established a good case before the

Hon’ble Court to reject and Jor dismiss the original application and the

290L1 04
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Hon’ble Court could not proceed in the original application without
hearing the application for addition of party of the applicants and if
any order is passed by the Hon’ble Tribunal prior to hear out the
present application for addition of party that will be illegal and will
have no value in the eye of law and also will be challenged before the

higher Forum for setting aside the said order.

25. That your applicants submit that they have established a good
case to reject the original application with costs after hearing the
parties and if would be crystal clear before the Hon’ble Court that the
petition (original application being O.A. No. 38/2024/E2 is based on
suppression of material facts and motivatedly the applicants are not

made party.

That the applicants submits that the petition in the original

ation intended to get an order from the Hon’ble Tribunal by

=

the original application being O.A. No. 38/2024 /EZ by keeping

y 'pplicants in dark but the petitioner has no right to file any

s

W EQ\ tpplication alone as the property is joint property and the petitioner is
not the sole owner of the suit property and Civil Suit (Partition suit) is

still pending before the Learned Civil Court and status quo order is

still subsisting.

39 0C1 MR
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27. That-your applicants state that they are necesséry parties in the
instant O.A. case and they are Co-shares of the suit land and they are
coming before the Hon’ble National Green Tribunal, Kolkata by
making application for addition of party to point out the original fact
before the Hon’ble Tribunal for proper adjudication of the case and
until and unless the applicants are being made parties in the instant

O.A. Case, your applicants will be without forum and also remedy law.

28. That. your applicants submit that the petitio'rie.r has no locus
standi to file the original application before the Hon’ble Tribunal alone
by keeping all the co-sharers including your applicants keeping in
dark and there is ill intention of the petitioner to file the original
application behind the back of the applicants as well as other co-
sharers / co-owners in the suit property and the said application is
suffering from defect of parties and the petition intentionally filed the
original application without adding your applicants and other co-
owners as party and the said original applicatioh is liable to be

dismissed inlimini with cost.

29. That until and unless the prayer for addition of party is being
allowed by the Hon’ble Tribunal by incorporating the present

applicants as respondents Nos. 157[0 19 your applicants would be

29 0CT 204
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seriously prejudiced and as such they may be added as party

respondents in the instant original application.
30. That this application is made bonafide for the ends of justice.

In view of the above facts and
circumstances, your applicants
most humbly pray that the
Hon’ble Tribunal would
graciously be 'pleased to allow
the instarlllt application  for
addition of party by incorporating
the present applicants as party

respondents being Nos. 15 to 19 '?B

in the original application (OA No.
38/2024/EZ) and hear out the

same on merit;
And

To pass such other or further
order or orders as your Lordships

may deem fit and proper.

And your applicants are in duty bound shall ever pray.

2 UL Wy
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VERIFICATION

I, Somen Naskar, son of Late Ashok Naskar, aged about 45 years,
by faith Hindu, by occupation - Business, residing at 2 Netai
Nagar, Mukundapur, P.O. & P.S. — Mukundapur, Kolkata -
700099, do hereby solemnly affirm and state as follows :

1. That I am the applicant No. 2 in the Instant Application and
well conversant with the fact and circumstance of the case and [
am competent to sign and swear this affidavit on my behalf and

also other authorized to sign on behalf of other applicants.

2. That the statements made in foregoing paragraphs No. 1 to

27 and 30 are verified by me.

3. That the statements made in paragraphs Nos. 28 and 29 of
the instant application is my humble prayer before this Hon’ble

Tribunal and the same is also verified by me.

4. I have not suppressed any material facts.

S SSomda WA e

Signature of the Respondent No.2
Prepared in my Office,
. s Identified by me,
é‘Z(//i wdrl (o s vl N . N

Advocate
/7 Advocate

9§00 20U,
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AFFIDAVIT

~— T

I, Somen -:ﬁaélziaf, son of Late Ashok Naskar, aged about 45 years, by
faith Hindu, by occupation - Business, residing at 2 Netai
Nagar,Mukundapur, P.O. & P.S. - Mukundapur, Kolkata — 700099, do

hereby solemnly affirm and state as follows :-

1. That I am the applicant No. 2 in the Instant Application and well
conversant with the fact and circumstance of the case and I am
competent to sign and swear this affidavit on my behalf and also other

“ « authorized to sign on hehalf of other applicants.

2. That I have read and Understood the contents of the
accompanying application and say that the facts stated above are true

and correct as per my personal knowledge and legal & '\@cegﬂéébi’v& by

N

‘:f, : ‘r\esfwvi* missions before this Hon’ble Tribunal.
N

CA‘l_._f;-}ﬁ/

\\
Prepared in my office (\) DEPONENT
% ados CXOKTAD
Advocate Identified by me
ENROL : WB/842/1999 @/‘N ' @\ ! WM\
‘ J Advocate
_ _ e ‘ Solemnly Affirmed &~
y r Bhattacharya : Declared before me U/S _
oarl‘?oltary Govt. of Indiaij 2 g UCI 202 ] CPC/U/5297 (C) CRPC
Regd. No.- 940 / 97 : e e
CITY CIVIL COURT, CALCUTTA ; : y
: ) -4t Notiar;
g 50T sy
' LN - A ui , r)j ;
. ‘ Cﬂ /
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Annexure -A

No- 2

Wist- 24 Parganas Mouza- Mukundapur JL No 4

P.S- Sonarpur

Revenue Dag No. 25, 22

Khatian No - 90 i
Touzi No. 12

Possession Details

Share

Tax

Renuka

1

Tax : Two Rupees Nine
Ana Eleven Pai Only

2/ 11

Details

Share

According to Jamindari act
receiving Jamindari From 10
No Kha (9 Khanda)

Land Lord Kishori Mohan
Sardar S/O-Dhirendra Nath
Sardar

4 No
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Khatian No - 9012/1

Khatian No Nature | Remarks Total Acre
Share
80 Sali 18.46 33
81 Sali 1.72 .03
60 Sali 29 .01
78/105 Sali 1.17 .04
78/99 Sali .50 .04
78/101 Sali .80 .03
78/103 Sali .50 .02
78/96 Sali .05 0.0
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Before the Ld. Second Civil Judge, Senior Division (Sub-Judge), Alipore
Court.

"Cause Title" of the application was amended as per orders dated 20/02/2021 and
17/08/2022.

TS, No. 121/1962

(Alipore 3™ Sub-Judge Court, Civil Petition Case No. 43 of 1956, Partition Suit as
amended No. TS-No. 121/1962)
Plaintiffs :

1. Vishnupada Safui, respectively the Associates of the late:

1. (Ka) Ranjit Kumar Safui.

1. (Kha) Tapan Safui.

1. (Ga) Shiv Shankar Safui.

1. (Gha) Shyamal Safui.

1. (Unga) Kamal Safut.

1. (Cha) Bimal Safui.
1. (Chha) Lakshmi Bhutyan.
1. (Ja) Debi Mandal
1. (Jha) Jharna Mandal
all father Late Vishnupada Safui, All of 15A, Dharmatala Road, P.S
Kasba, Kolkata-700042.

2. Jatindranath Safui, Associates of Late:-

2. (Ka) Bholanath Safui, father late Jatindranath Safui, Presently Associates of late
Bholanath Safui are respectively:-
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2. (Ka) (1) Neelima Safui, husband late Bholanath Safui.

2. (Ka) (2) Dipankar Safui, father late Bholanath Safui.

2. (Ka) (3) Tanumoy Safui, father late Bholanath Safui.

All of Briji Purvapara, Post- Garia, P.S- Patuli, Kolkata - 700084.
2. (Kha) (1) Shital Sanfun

2. (Kha) (2) Shekhar Safui.

2. (Kha) (3) Mahua Safui.

all Father late Rabindra Nath Safui, All of Briji Purvapara, Post- Garia, P.S- Patuli,
Kolkata - 700084.

2. (Ga) Rani Naskar, mother late Bharti Naskar (Safui).

P.S Patuli, Kolkata 700084. A

2. (Gha) Sunil Safui, father late Jatindra Nath Safui. All Resident of Briji, P()st Em;w Is \
AN
A Iv\

-VS-
Respondents :-
Associates of late Bihari Lal Mandal respectively :-
1. (Xa) (1) Vibhuti Bhushan Mandal.
1. (Ka) (2) Madhava Chandra Mandal.
1. (Ka) (3) Madhusudan Mandal.
1. (Ka) (4) Bipad Baran Mandal.
1. (Ka) (5) Patit Paban Mandal.
1. (Ka) (6) Prabhavati Mandal.

1. (Xa) (7) Bibha Mandal.
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3

1. (Ka) (8) Sudharani Talukdar (Mandal).
Father all, Late Laxmikant Mandal, Resident of all Garfa Mandal Para, Post Haltu, P.S
Kasba, Kolkata 700078.

1. (Ka) (9) (=) Sentu Sardar.

1. (Ka) (9) (aa) Tapas Sardar.
Mother of All Late Lily Sardar (Mandal), all resident of Garfa Mandal Para,
Post Haltu, P.S Kasba, Kolkata 700078.

1. (Kha) (1) Kalyani Mondal, Husband Late Lalit Mohan Mondal, Resident of
Garfa Mondal Para, Post Haltu, P.S Kasba, Kolkata 700078.

1. (Kha) (2) Pratap (Jagannath) Mandal. s BHAR

1. (Kna) (3) Janardhan Mandal...

1. (Kna) (4) Badal Mandal

1. (Kna) (5) Dilip Mandal.

1. (Kha) (6) Debasish Mandal.

1. (Kna) (7) Deepali Mandal.

1. (Kha) (8) Sefali Haldar (Mandal).

1. (Kha) (9) Shyamli Halder (Mandal).

1. (kha) (10) Jayashree Halder (Mandal).
1. (Kha) (11) Madhuri Das (Mandal).

Father all, Late Lalit Mohan Mondal, Resident of Garfa Mandal Para, Post
Haltu, P.S Kasba, Kolkata 700078.
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1. (Ga) (1) Sulekha Mandal, Husband late Kanailal Mandal.
1. (Ga) (2) Sameer Mandal.

1. (Ga) (3) (Ka) Milli Mandal, Husband Late Manas Mandal.
1. (Ga) (3) (Kha) Biki Mandal, father late Manas Mandal.

1. (Ga) (4) Malay Mandal.
1. (Ga) (5) Sudipta Mandal.
1. (Ga) (6) Sarbani Mandal.

All Father Late Kanailal Mandal, All Resident of Garfa Mandal Para, Post-
Haltu, P.S.- Kasba, Kolkata - 700078.

e I

2. Sarat Chandra Mandal, Father Late Ganesh Man lj\'i:;siﬂemq :Garfa
Mandal Para, Post Haltu, P.S Kasba, Kolkata - 700078*> 7‘9\
S ')
B A
¥
9 X

I/ 1%
3. (Ka) (1) Nimai Chandra Mandal. /; * (

3. (Ka) (2) Swapan Mandal. o O’{n;g/ N
Y

3. (Ka) (3) Shyamal Mandal. N < ! /
o CALCU‘i//

3. (Ka) (4) Shivani Mandal. —

3. (ka) (5) Kabita Mandal

The Father all is the late Bholanath Mandal. All Resident of Garfa Mandal

Para, Post Haltu, P.S.- Kasba, Kolkata 700078.

3. (Kha) (1) Vidyut Mandal.

3. (Kha) (2) Manoj Mandal.

3. (Kha) (3) Prabir Mandal.

3. (Kha) (4) Pradeep Mandal.

3. (Kha) (5) Milan Mandal.



3. (Kha) (6) Sanjeev Mandal.

3. (Kha) (7) Raju Mandal.

3. (Kha) (8) Rekha Vaidya Mandal).

3. (Kha) (9) Kanan Roy Biswas (Mandal).
3. (Kha) (10) Rama Roy Biswas (Mandal).

all Father late Sudhir Mandal, Resident o
Para, Post Haltu, P.S-Kasba, Kolkata 700

3. (Ga) (1) Gopal Kumar Mandal.
3. (Ga) (2) Govinda Mandal.
3. (Ga) (3) Doll Bhowmik (mandal).

Para, Post Hal, P.S Kasba, Kolkata 700 078.

3. (Gha) (1) Rajiv Mandal, father late Rabindra Nath Khandal.

3. (Gha) (2) (Ka) Jolly Mondal, husband late Rakesh Mondal.

3. (Gha) (3) Sheela Mandal, husband late Rabindranath Mandal.

3. (Gha) (4) Rakhi Pal (Mandal), father late Rabindra Nath Mandal.

All resident of Garfa Mandal Para, Post Haltu, P.S Kasba,
Kolkata 700 078. ‘

3. (Unga) (1) Kalyani Mandal, Husband Miti Navin Chandra Mandal.
Resident of Garfa Mandal Para, Post - Haltu, P.S Kasba,
Kolkata 700 078.

3. (Unga) (2) Uppal Mandal.
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3. (Unga) (3) Kamalendu Mandal.

3. (Unga) (4) Padma Sheel (Mandala).
All Father Late Naveen Chandra Mandal, Resident of all Garfa
Mandal Para, Post Haltu, P.S. Kasba, Kolkata 700 078.

4. (Ka) (1) Lakshmi Mandal, Husband Late Haru Mandal,
Resident of Garfa Mandal Para, Post Haltu, P.S. Kasba,
Kolkata 700 078.

4. (Kha) (1) Sujata Mandal, husband late Joydeb Mandal ,
resident of Garfa Garfa Mandal Para, Post Haltu, P.S. Kasba,
Kolkata 700 078.

4. (Kha) (2) Sanjay Mandal, father late Joydeb Mandal,
resident of Garfa Mandal Para, Post Haltu,
P.S. Kasba, Kolkata 700 078.

4. (Kha) (3) Shampa Kayal (Mandal), father late Jayﬁ\évMar;H?IN
Resident of Garfa Mandal Para, Post: Haltd, P.S. Ka ;I,QS\lkata-
700 078. iy i

4. (Ga) (1) Yudhishthira Mandal.

4. (Ga) (2) Bhim Mandal.

4. (Ga) (3) Arjun Mandal.
4. (Ga) (4) Nakul Mandal.
4. (Ga) (5) Sahadev Mandal.
4. (Ga) (6) Sandhya Mandal.

Mother of all late Kunti Mandal, Resident of of all Garfa Mandal Para, Post
Haltu, P.S. Kasba, Kolkata 700078.

344
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4. (Gha) Shanti (Mayrani) Naskar (Mandala).
4. (Unga) Sunita Naskar (Mandal)
4. (Cha) Minati Mali (mandal).

4. (Chha) Malati Das (Mandal)
All Father, Late Haru Mandal, Resident of All Garfa Mandal Para,
Post Haltu, P.S. Kasba, Kolkata 700078

5. (Ka) (1) Nikhil Naskar

5. (Ka) (2) Sameer Naskar.

5. (Ka) (3) Brojen Naskar.

5. (Ka) (4) Aruna Mandal (Naskar).
5. (Ka) (5) Kalpana Mandal (Naskar).
5. (Ka) (6) Manju Biswas (Naskar).

5. (Ka) (7) Sheela Mandal (Naskar).
All Mother Late Veenapani Naskar, all are resident of 160/2 Ashok Road,
Kendua, Post Garia, Khana Patuli, Kolkata 7000841

5. (Kha) Heirs of late Kartika Chandra Mandal
5. (Kha) (1) Anurupa Mandal.

5. (Kha) (2) Shailen Mandal.

5. (Kha) (3) Sajal Mandal

5. (Kha) (4) Young Mandal.

5. (Kha) (5) Arun' Mandal.

5. (Kha) (6) Shikha Mandal

5. (Kha) (7) Latika Mandala.

5. (Kha) (8) Maya Mandal

All Resident Garfa Mandal Para, Post Haltu, P.S. Kasba, Kolkata 700078.



6. (Ka) Moushumi Mandal, Swami Mritya BhuP.S.th Mandal.'
6. (Kha) Dibyendu Mandal, father late Bhutanath Mandal.

6. (Ga) Chandraendu Mandal, father late Bhutanath Mandal.

6. (Gha) Deenbandhu Mandal, father late Bhutanath Mandal.
6. (Unga) Bhavasindhu Mandal, father late Bhutanath Mandal.

6. (Cha) Jagobandhu Mandal, father late Bhutanath Mandal. All Resident
Garfa Mandal Para, Post Haltu, P.S.-Kasba, Kolkata 700 078.

7. Vishwanath Mondal, father late Bankim Chandra Mondal. Resident of Garfa
Mandal Para, Post Halltu, P.S. Kasba, Kolkata 700 078.

8. Shambhu Nath Mondal, father late Bankim Chandra Mondal. Resident of
Garfa Mandal Para, Post-Haltu, P.S.- Kasba, Kolkata 700 078.

9. Pushparani (Dhanrani) Mandal, father late Bankim Chandra Mandal. Resident
of Garfa Mandal Para, Post-Haltu, P.S. Kasba, Kolkata 700 078.

10. (Ka) Vasant Naskar, Father Late Gangadhar Naskar, Resident of Kalikapur,
Post Kalikapur, P.S. East Jadavpur,

10. (kha) (1) Dipali Naskar, husband late Manoranjan Naskar.

10. (Kha) (2) Prashanta Naskar, father late Manoranjan Naskar.

10. (Kha) (3) Parimal Naskar, father late Manoranjan Naskar.

10. (kha) (4) Gitanjali Naskar, father late Manoranjan Naskar.



10. (Kha) (6) Alo (Anita) Naskar father late Manoranjan Naska
Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolk:

10.( Ga) Usharani Mandal, father late Gangadhar Naskar. Resident of
Kalikapur, Post Kalikapur, P.S. Purba Jadavpur, Kolkata 700099.

11. (xa) Govinda Chandra Naskar, father late Atul Chandra Naskar.
Resident of Kalikapur, Post-Kalikapur, P.S. East Jadavpur, Kolkata
7000997

11.(kha) (1) Bharti Naskar, Husband Late, Paresh Naskar, Resident of
Kalikapur, Post Kalikapur, P.S. Purva Jadavpur, Kolkata 700099.
11. (Kha) (2) Sanjeev Naskar, Father late Paresh Naskar.

11. (kha) (3) Shubo Naskar, father late Paresh Naskar. All Resident
Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolkata 700099.

11. (Ga) Mahesh Chandra Naskar.
11. (Gha) Karthik Chandra Naskar.
11. (Unga) Swaraswati Naskar.

11. (Cha) Lakshmi Purkait (Naskar).

All Father late Atul Chandra Naskar. All Resident Kalikapur, Post
Kalikapur, P.S. East Jadavpur, Kolkata 700099.



348

ZM’(

11. (Chha) Tarubala Naskar Late Atul Chandra Naskar,
Resident of Kalikapur, Post Kalikapur, P.S. Purva Jadavpur,
Kolkata 700099.

12. (Ka) Urmila Naskar, husband late Chandrakant Naskar,
Resident of Kalikapur, Post Kalikapur, P.S. Purva Jadavpur,
Kolkata 700099.
12. (Ki;a) Amal (Amit) Naskar.
12. (Ga) Pratap Naskar.
12. (Gha) Rani Mandal (Naskar), father late Chandrakanta Naskar.
12. (Unga) Pradeep Naskar, father late Chandrakant Naskar.
12. (Cha) Anuradha Biswas (Naskar), father late Chandrakant Naskar.
12. (Chha) Rama Vaidya (Naskar), father late Chandrakanta Naskar.
All Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur,
Kolkata 700099.
13. (Ka) Durga Naskar, husband late Bhudhar Chandra Naskar.
13. (Kha) Yudhishthira Naskar, father late Bhudhar Chandra Naskar.
13. (Ga) Kashinath Naskar, father late Bhudhar Chandra Naskar.
13. (Gha) Bholanath Naskar, father late Bhudhar Chandra Naskar.
13. (Unga) Amitabh Naskar, father late Bhudhar Chandra Naskar.

all are resident of Kalikapur, Post Kalikapur, P.S. East Jadavpur,
Kolkata 700099. AT e

14. Patlamoni Dasi, husband late Jatiram Naskar,
all are resident of Kalikapur, Post Kalikapur, |
P.S. East Jadavpur, Kolkata 700099.

10
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15. (Ka) Dilip Naskar, father late Shailendra Nath Naskar.

15. (Kha) Asit Naskar, father-late Shailendra Nath Naskar.

15. (Ga) Kinkar Naskar, father late Shailendra Nath Naskar.

15. (Gha) Shipra Das (Naskar), Father late Shailendra Nath Naskar.

15. (Unga) Ila Naskar, father late Shailendra Nath Naskar.

15. (Cha) Neelima Mandal (Naskar), father late Shailendra Nath Naskar.
All Residents Kalikapur, Post Kalikapur, P.S. East Jadavpur, Kolkata
700099.

15. (Chha) Kamala Naskar, husband late Shailendra Nath Naskar.
Resident of Kalikapur, Post Kalikapur,

16. P.S. Purba Jadavpur, Kolkata-700099. Khudimani Dasi,
husband late Mahendranath Naskar.

Resident of Kalikapur, Post Kalikapur,
P.S. Purba Jadavpur, Kolkata 700099.

17. (Ka) (1) Shankar Sardar.

17. (Ka) (2) Molina Sardar.

17. (Ka) (3) Manjua Sardar.

17. (Ka) (4) Anubha Sardar.
All Father Late Amiya Sardar,
all are resident of Garagacha Naskarpur,
Post Garia, P.S. - Sonarpur, Kolkata 700 084.

17. (Khe) Sunil Sardar, father late Adhar Chandra Sardar.

resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

11



17. (Ga) (1) Soumo Sardar, father late Anil Chandra Sardar. Grandfather Late
Adhar Chandra, Sardar, Resident of Garagacha Naskarpur, Post
Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Ga) (2) Shobhan Sardar, father late Anil Chandra Sardar. Grand-father
Late Adhar Chandra Sardar, Resident of Garagacha Naskarpur,
Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Gha) Nut Bihari Naskar, mother late Khadibala Dasi, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Unga) Ushabala Dasi, Father Late Adhar Chandra Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Che) Baraibala Mandal, Father Late Adhar Chandra Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (Chha) Nasibala Mistry (Veenarani), father late Adhar Chandra Sardar,

Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata-700 084.

17. (3a) (1) Anand Mohan Sardar, Father Late Dhananjay Sardar, Resident
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700 084.
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17. (7a) (2) (Ka) Aarti Sardar, Husband Late Ajit Sardar, Father Late
' Dhananjay Sardar, Resident of Garagacha Naskarpur,
Post Garia, P.S. Sonarpur, Kolkata 700 084.

17. (32) (2) (Kha) Rumki Sardar, Husband Prosenjit Sardar, Late Father Ajit
Sardar, Resident of Garagacha Naskarpur, Post Garia, P.S.
Sonarpur, Kolkata 700 084.
.
17. (Ja) (2) (Ga) Late Swarjit Sardar, Father Ajit Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata
700 084.
17. (2) (2) (Gha) Sanjukta Naskar, Father late Ajit Sardar, Resident of
Garagacha  Naskarpur, Post, Garia, P.S.- Sonarpur,
Kolkata 700.084.
17. (7ha) (1) (Ka) Kalpan Sardar.
17. (Jha) (1) (Kha) Parth Sardar.

17. (3ba) (1) (Ga) Pinaki Sardar.

17. (¥ha) (1) (Gha) Coral Sardar.

17. (3ha) (1) (Unga) Soma Mandal (Sardar).
All father late Panchanan Sardar, all Residents

Garagacha Naskarpur, Post Garia, P.S.- Sonarpur,
Kolkata 700 084.

17. (tha) (2) Niranjan Sardar, Father Vijay Krishna Sardar,
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

17. (1ha) (3) Santosh Sardar, Father late Vijay Krishna Sardar.
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17. (tha) (4) Ratikanta Sardar. Father is late Vijay Krishna Sardar.
17. (3ha) (5) Jamuna Sardar. Father-late Vijay Krishna Sardar.

17. (tha) (6) Ganga Naskar (Sardar), Father is late Vijay Krishna Sardar. All
Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

18. (Ka) (1) Gopal Chandra Sardar, Father late Manmath Sardar. Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700
084.

18. (Ka) (2) (a) Bharti Sardar, Husband Late Nikhil Sardar, Resident of
Garagacha Naskarpur, Post, Garia, P.S. Sonarpur, Kolkata - 700
084.

18. (Ka) (2) (b) Bipasha Sardar, father Late Nikhil Sardar, Resident of
Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700

0841

18. (Ka) (2) (c) Vishnu Sardar, Father Late Nikhil S ident of
Garagacha Naskarpur, Post Garia, P.S. § KaiRJ00
084.

18. (Ka) (3) Samant Sardar, father late Jammath Sféﬁ I.

18. (Ka) (4) Subodh Sardar, father late Mammoth Q)K QS 5
</

X N " ?.‘ Y
S NOTRZ

18. (Ka) (6) Gita Mandal (Sardar), father late Manmath Sardar.

18. (Ka) (5) Vikas Sardar, father late Manmath Sard

18. (Ka) (7) Anjali Mandal (Sardar), father late Manmath Sardar.
18. (Ka) (8) Bijli Sardar, father late Manmath Sardar.

18. (Ka) (9) Srijali Mandal (Sardar), father late Manmath Sardar.
18. (Ka) (10) Kamalabala Sardar, father late Manmath Sardar.

All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata- 700 084
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18. (Kha) Amulya Baran Sardar, father late Ramakrishna Sardar.

Resident of Garagacha Naskarpur, Post Garia,

P.S. Sonarpur, Kolkata 700 084.
18. (Ga) (1) Sushil Sardar, Father late Mihirlal Sardar.
18. (Ga) (2) Kumre Subir Sardar, Father late Mihirlal Sardar.
18. (Ga) (3) Dolly Sardar, Father late Mihirlal Sardar.

18. (Ga) (4) Lily Halder (Sardar), Father late Mihirlal Sardar.

All Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.
18. (Gha) (1) Subhash Chandra Sardar, Father late Nripen Sardar.
18. (Gha) (2) Sudhir Kumar Sardar, Father late Nripen Sardar.

18. (Gha) (3) Chhaya Mandal (Sardar), father late Nripen Sardar.
All Residents Garagacha Naskarpur, Pcﬂ_@q;ig‘,' PS.

Sonarpur, Kolkata 700 084. A CHASN
CEETN

18. (Unga) Monilal Sardar, father late Ramakris
Resident of Garagacha Naskarpur, Pos
Kolkata- 700 084.

19. (Ka) (3) Kalpana Sardar, Father late Kanailal Sardar.

19. (Ka) (4) Jeevan Sardar, father late Kanailal Sardar.
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19. (Ka) (5) Pradeep Sardar, Father late Kanailal Sardar.
All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

19. (xha) (1) Niranjan Halder, mother late Sarabala Halder.

19. (Kha) (2) Siddheshwar Halder, mother late Saralabala Halder.
19. (Kha) (3) Ratan Halder, mother late Sarlabala Halder.

19. (kha) (4) Manoranjan Halder, mother late Sarlabala Halder.
19. (Kha) (5) Nirmal Halder, mother late Sarabala Halder.

19. (Kha) (6) Mukti Bachar, mother late Sarlabala Halder.

19. (kha) (7) Yashoda Mandal, mother-late Sarlabala Halder.

All Resident of Garagacha Naskarpur, Post Garia, P.S.
Sonarpur, Kolkata--700 084.

Lz
Pt

19 (Ga) Kajalbala Mandal, father late Bhushan Sardar. A«
Resident of Garagacha Naskarpur, Post (&dtid,
Kolkata 700 084. @

Resident of Garagacha Naskarpur, Po
Kolkata-700 084.

19. (Gha) (2) Basabi Mandal (Biswas), Mother Late Renubala,
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

19. (Unga) Reba Bala Naskar (Sardar), Father late Bhushan Sardar.
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.
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20. (Ka) (1) Anjali Sardar, Father Pannalal Sardar, Resident of Garagachi
Naskarpur, Post Garia, P.S. Sonarpur, Kolkata-700 084.

20. (Ka) (2) Brihaspati Sardar, husband late Sadhan Sardar.
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

20. (Ka) (3) Sukesh Sardar, Father late Sadhan Sardar.
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

20. (Ka) (4) Biswajit Sardar, Father- Late Sadhan Sardar.
Resident of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata-700 084.

20. (Kha) Prabodh (Badan) Sardar,
Father late Ambika Charan Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Ga) Dilip Sardar,
Father late Ambika Charan Sardar.
Resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Gha) Lakshmi Naskar (Sardar),
Father late Ambika Charan Sardar.
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.
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20. (Unga) Shanti Mandal (Sardar

Father late Ambikacharan Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Cha) (1) Deepali Das, mother late Nivarani Das,
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Cha) (2) Saraswati Naskar, Mother Late Nivarani Das,
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

20. (Cha) (3) Bijali Bagani, mother late Nivarani Das,
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

21. (Ka) (1) Bhanu Naskar, Father late Gopal Naskar.

21. (Ka) (2) Khokan Naskar, father late Gopal Naskar.

21. (Xa) (3) Raju Naskar, father late Gopal Naskar.

21. (Ka) (4) Surjit Naskar, Father late Gopal Naskar.

21. (Ka) (5) Alka Naskar, father late Gopal Naskar.

Resident of Garagacha Naskarpur, Post Gari
P.S. Sonarpur, Kolkata 700 084.

21. (Kha) Nimai Naskar, mother Late Tarubala Naskar.
21. (Ga) Nirmal Naskar, mother Late Tarubala Naskar.
21. (Gha) Lakshmi Naskar, mother Late Tarubala Naskar.

21. (Unga) Saraswati Naskar, mother Late Tarubala Naskar.
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21. (Cha) Sitan Naskar mother late Tarubala Naskar.
All of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata-700 084.

22. (Ka) (1) Mangal Sardar, father late Jahar Sardar.

22. (Ka) (2) Lipika Naskar, father late Jahar Sardar.

22. (Ka) (3) Mana Naskar (Sardar), Father late Jahar Sardar.
22. (Ka) (4) Joli Naskar (Sardar), father late Jahar Sardar.

22. (Ka) (5) Pratima Mandal (Sardar), father late Jahar Sardar.
22. (Ka) (6) Nimai Sardar, Father late Jahar Sardar.

22. (Ka) (7) Rama Mandal (Sardar), father late Jahar Sardar.

All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

22. (Kha) (1) Thakurani Sardar, father late Banmali Sardar.- Residmﬁ of
Garagacha Naskarpur, Post Garia, P.S. SOI’I&{ 7
084. P

22. (Kha) (2) Krishna Sardar, Father late Banmali Sardar /
Resident of Garagacha Naskarpur, Post Gan{a,
P.S. Sonarpur, Kolkata 700 084. . \

22. (Ga) (1) Deepak Sardar, Father late Alak Sardar.
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata- 700 084.

22. (Ga) (2) Rita Naskar (Sardar), Father late Alak Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.
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22. (Ga) (3) Namita Sardar, father late Alak Sardar.
Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.
22. (Ga) Shailene Sardar, the Father late Kishori Sardar.
22. (Unga) Pannalal Sardar, Father the late Kishori Sardar.
22. (Cha) Parvati Sardar, Father late Kishori Sardar.
22. (Chha) Biswarani Chatui (Sardar), Father late teenage Sardar.
22. (Ja) Nisharant Mandal (Sardar), Father late Kishori Sardar.
22. (tha) Kanan Naskar (Sardar), the Father the late teenage Sardar.
22. (Ingo)AShivani Biswas (Sardar), father late late Kishori Sardar.

All Resident Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.

a
///’EJ{\
s
23. (Ka) Sameer Sardar, Father late Rishikesh Sardar. / o
23. (Kha) Arvind Sardar, father late Rishikesh Sardar. “.\{: 't‘\
\{=
N

23. (Ga) Ashok Sardar, father late Rishikesh Sardar. | \ //,;
23. (Gha) Leela Naskar (Sardar), father is late Rishikesh Sardar. \\N.__/
23. (Unga) Sheela Naskar (Sardar), father late Rishikesh Sardar.
23. (Cha) Rekha Mandal (Sardar), father late Rishikesh Sardar.
23. (Chha) Savita Mandal (Sardar), father is late Rishikesh Sardar.
23. (Ja) Nandini Naskar (Sardar), father late Rishikesh Sardar.
All Residents Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700 084.
23. (Jha) Prabha Sardar, husband late Rishikesh Sardar.

Resident of Garagacha Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata 700 084.
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24. (Ka) Kashinath Sardar, father late Durgacharan Sardar.

24. (Kha) Shambhunath Sardar, father late Durgacharan Sardar.

24. (Ga) Maulinath Sardar, father late Durgacharan Sardar.

24. (Gha) Parul Dev Mondal (Sardar), Father late Durgacharan Sardar.
24. (Unga) Shyamoli Sarkar (Sardar), father late Durgacharan Sardar.

24. (Cha) Shefali Sardar, father late Durgacharan Sardar.

All Residents Garagacha Naskarpur, Post Garia, P.S. Sonarpur, Kolkata 700
084.

25. (Ka) Vishwanath Sardar, father late Atul Krishna Sardar.
25. (Kha) Shivnath Sardar, father late Atul Krishna Sardar.
25. (Ga) Samar Sardar, Father Late Finger, Krishna Sardar.

25. (Gha) Amar Sardar, father late Atul Krishna Sardar.
25. (Unga) Sukumar Sardar, father late Atul Krishna Sardar e:
25. (Cha) Nirmal Sardar, father-late Atul Krishna Sardar \ -
25. (Chha) Parimal Sardar, father late Atul Krishna Sardar. \\ ~
25. (Ja) Sanjit Sardar, father late Atul Krishna Sardar.

25. (Jha) Indrajit Sardar, father late Atul Krishna Sardar.
25. (Ingo) Bharatisardar, father late Atul Krishna Sardar.

25. (Ta) Latika Sardar, father late Atul Krishna Sardar.
All the residents of Garagacha Naskarpur, Post Garia, P.S. Sonarpur,
Kolkata 700 084.

26. (Ka) Jamuna Sardar, father late Jitendra Nath Sardar.
26. (Kha) Subhendu Sardar, father late Jitendra Nath Sardar.
26. (Ga) Saroj Sardar, Father late Jitendra Nath Sardar.

26. (Gha) Sukhendu Sardar, father late Jitendra Nath Sardar.
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26. (Unga) Shubhankari Sanfui,
father late Jitendra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

27. (Ka) Kamala Sardar,
husband late Bhabendradra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

27. (Kna) Swarnali Gayen (Sardar),
father late Bhabendradra Nath Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

28. Santosh Sardar, father late Krittibas Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

29. Gourmoni Dasi, husband late Krittibas Sardar,
resident of Garagacha, Naskarpur, Post Garia,
P.S. Sonarpur, Kolkata-700084.

30. Jogendra Nath Mandal Baidya,
father late Tarak Nath Mandal Baidya.

31. Mahendra Nath Mandal Baidya,
father late Tarak Nath Mandal Baidya.

32. Debendra Mandal Baidya,
father late Taraknath Mandal Baidya.

22



33. Satish Chandra Mondal Baidya,
Father late Tarak Nath Mandal Baidya
All resident of Briji, Post Garia, P.S. Patuli,
Kolkata - 700084.

34. Bijay Krishna Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

35. Palan Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

36. Haran Mondal Baidya,
Father late Rajendra Nath Mandal Baidya

37. Nanda Rani Dast,
Husband late Rajendra Nath Mandal Baidya
All resident of Briji, Post Garia, P.S. Patuli,

Kolkata - 700084.

38. Narendra Nath Mandal, Father late Ramdas Mandal

39. Debendra Nath Mandal, Father late Ramdas Mandal

All resident of Atghara, P.S. Sonarpur, Dist- South 24 Parganas.

40. Satindranath Mandal, Father late Surendranath Mandal
resident of Dhelo, P.S.- Sonarpur, Dist.- South 24 Parganas.

41. (ka) (1) Shailendra Nath Sanfui,
Father late Nishikanta Sanfui
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41. (xa) (2) Sasanka Sanfui,
Father late Nishikanta Sanfui

41. (xa) (3) Bankim Sanfu,
Father late Nishikanta Sanfui

All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (xa) (4) (xa) Anita Sanfui,
husband late Jayanta Sanfui
Father late Nishikanta Sanfui

41. (xa) (4) (xkha) Arka Sanfui,
father late Jayanta Sanfui
(late Jayanta Sanfui, father late Nishikanta Sanfui)

41. (xa) (4) (Ga) Jayita Mandal Sanfui,
father late Jayanta Sanfui
(late Jayanta Sanfui, father late Nishikanta Sanfui)
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (ka) (5) (xa) Shikha Rani Sanfui,
husband late Krishna Chandra Sanfui
father late Nishikanta Sanfui.

41. (ka) (5) (kha) Sucharita Sanfui,
father late Krishna Chandra Sanfui
(late Krishna Chandra Sanfui father late Nishikanta Sanfui
All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (ka) (6) Pravarani Mandal (Sanfui),
father late Nishikanta Sanfui

41. (xa) (7) Bivarani Mandal (Sanfui),
father late Nishikanta Sanfui
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41. (xa) (8) Shova Sarkar,
father late Nishikanta Sanfui

All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (xha) (1) Subala Sanfui,
husband late Shibnath Sanfui

41. (kha) (2) Shambhunath Sanfui,
father late Shibnath Sanfui

41. (kha) (3) Jagannath Sanfui, - :
father late Shibnath Sanfui N 5

= k]
41. (xha) (4) Rina (Rekha) Mandal (Sanfui), / 3 & \)_i‘\
father late Shibnath Sanfui : j: 23 “)

41. (kha) (5) Malina Naskar (Sanfui),
father late Shibnath Sanfui

41. (kha) (6) Anima Mandal (Sanfu1),
father late Shibnath Sanfui

All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.

41. (6a) (1) Aparna Naskar Mandal,
mother late Angurbala Naskar

41. (ca) (2) Habul Chandra Naskar,
mother late Angurbala Naskar

41. (6a) (3) Pannarani Naskar,
mother late Angurbala Naskar

All are resident of Briji, Post Garia,
P.S.- Patuli, Kolkata - 700084.
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42. (xa) Himanshu Safui,
Father late Kishori Mohan Safui.

42. (kha) Sarlabala Safui,
Father late Kishori Mohan Safui.

42. (Ga) Renuka Safui,
Father late Kishori Mohan Safui.

42. (Gha) Mousumi Mandal (Safui),
Father late Kishori Mohan Safui.
all resident of Briji, Post Garia, P.S. Patuli,
Kolkata 700084.

43. (xa) Bimal Safui,
Father late Kali Charan Safui.

43. (xha) Babu Safui,
Father late Kali Charan Safui.

43. (Ga) Champa Naskar (Safu1),
Father late Kali Charan Safui.

43. (Gha) Parul (Dhabali) Naskar (Safui),
Father died Kali Charan Safui.

43. (unga) Bhava Mandal (Safui),
Father died Kali Charan Safui.

43. (cha) Mana Naskar (Safui),
Father died Kali Charan Safui.

43. (chha) Bihaspati Karmakara (Safui),
Father died Kali Charan Safui.
all resident of Briji, Post Garia, P.S. Patuli,
Kolkata 700084.
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44. (xa) Ratan Safui,
Father late Ram Chandra Safui.

44. (kha) Amar Safui,
Father late Ram Chandra Safui.

44. (Ga) Tapati Mandal (Safu1),
Father late Ram Chandra Safui.

44. (Gha) Sandhya Safui,
Father late Ram Chandra Safui.
All are resident of Briji, Post-Guria, P.S. Patuli,
Kolkata - 700084.

45. (xa) Angur Bala Safui,
Father late Sundar Sundar Safui.

45. (xha) Ashok Safui,
Father late Sundar Sundar Safui.

45. (Ga) Somnath Safui,
Father late Sundar Sundar Safui.

45. (Gha) Shobha Sardar (Safui),
Father late Sundar Sundar Safui.

45. (unga) Dipti Naskar (Safui),
Father late Sundar Sundar Safui.

45. (cha) Rekha Mandal (Safui),
Father late Sundar Sundar Safui.
all are resident of Briji, Post Garia, P.S. Patuli,
Kolkata 700084.
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46. (xa) Niru mandal,
Mother late Saraswati Mandal (Safui)

46. (kha) Jeevan Mandal,
Mother late Saraswati Mandal (Safui)

46. (Ga) Kavita Mandal,
Mother late Saraswati Mandal (Safui)
All are resident of Briji, Post Garia, P.S. Patuli, Kolkata 700084.

46. (Gha) Biva Maiti (Mandal),
Mother late Saraswati Mandal (Safui)

resident of Resident of Briji, Post Garia,
P S. Patuli, Kolkata 700084.

46. (unga) Prabha Sensharma (Mandal),
Mother late Saraswati Mandal (Safu1)

47. (ka) Paresh Chandra Safui.
47. (kha) Gaur Chandra Safui.
47. (ca) Meera Naskar (Safui).
47. (Gha) Aarti Haldar (Safui).
47. (Unga) Sunita Halder (Safui).
47. (Cha) Anila Safui.
all father is the late Panchkadi Safui.

All are resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.
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48. (xa) Dulal Safui, Father Late Kunja Bihari Safui,
resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

48. (xha) (1) Jyotsna Safui, husband late Tulsi Safui,
resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

48. (kha) (2) Shakti Safui, father late Tulsi Safui,
resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

48. (Kha) (3) Mukti Safui, Father Late Tulsi Safui,
resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

48. (Ga) Bholanath Safui.

48. (Gha) Sabitri Sardar (Safui).

48. (unga) Shankari Mandal (Safui).
48. (cha) Shyamali Naskar (Safu1).
all Father late Kunj Bihari Safui,

all resident of Panchpota, Post Garia,
P.S. Jadavpur, Kolkata 700 084.

49. (ka) Malay Naskar, father late Gora Chand Naskar.
49. (kha) Namita De (Naskar), father late Gora Chand Naskar.
49. (Ga) Praloy Naskar, father late Gora Chand Naskar.

All are resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078.
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50. (ka) Dayarani Naskar, Husband Late Ashok Naskar

(Bhoothnath Naskar), resident of Kalikapur,
Post Kalikapur, Police Station East Jadavpur, Kolkata 700078.

50. (xha) Somen Naskar, Father Late Ashok Naskar (Bhootnath Naskar),

51.

52.

53.

resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078.

Meera Rani Dua (Naskar), Father Late Ashok Naskar
(Bhootnath Naskar), resident of Kalikapur, Post Kalikg
Police Station East Jadavpur, Kolkata 700078.

Viku Ram Naskar, Father Late Priyanath Nask
resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078.

Kunti Naskar (Mandal), Father Late Priyanath Naskar,
resident of Kalikapur, Post Kalikapur,
Police Station East Jadavpur, Kolkata 700078.

54. (xa) Ila Pal, father late Gangadas Pal,

resident of 25A, Radha Nath Bose Chowdhury Road, Tangra,
P.S .- Entali, Kolkata 700015.

54. (kha) Sulekha Dey (Pal), father of late Gangadas Pal,

resident of 40 Khelat Babu Lane, Kolkata - 700037.

54. (ca) Mana Pal, Father Late Gangadas Pal,

resident of 46 Patari Road, P.S. Entali, Kolkata 700 015.
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54. (Gha) Ajit Pal, father late Gangadas Pal,
resident of 46, Patari Road, P.S .-Entali, Kolkata 700 0135.

55. (xa) Prafulla Kumar Mukherjee, wife of late Ira Mukherjee (Pal),
Ira Mukherjee (Pal) father - late Abhay Pada Pal,
resident of Surolok Apartment, C.E/11, Rajarhat Road,
P.S. Rajarhat, Kolkata 700 059.

Ira Mukherjee (Pal) father - late Abhay Pada Pal,
resident of Surolok Apartment, C.E/11, Rajarhat Roé
P.S. Rajarhat, Kolkata 700 059.

55. (6a) Shyamal Kumar Bose, mother late Meera Rani Boxg4
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of Sri Guru Nivas, 2, Siddheshwaritala Road,
Kolkata- 700 120.

55. (Gha) Jagdish Bose, mother late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 5/6 Veer Anant Ram Mandal Lane, Sinthi
P.S. Baranagar, Kolkata 700 050.

55. (Unga) Sanjay Kumar Bose, mother late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 10, Gaurang Mandir Road, P.S. Patuli,
Kolkata 700086.
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55. (cha) Kaustab Bose, mother late Mira Rani Bose (Pal).
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 46, Petari Road, P.S. Entali, Kolkata 700015.

55. (chha) Prashant Bose, Mother Late Meera Rani Bose (Pal)
Meera Rani Bose (Pal) father late Abhay Pad Pal,
resident of 86, S, N Banerjee Road, Manirampur,
Barrackpore, Barrackpore, P.S., Kolkata-700120.

56. (xa) (1) Bandana Pal, husband late Bishes Pal /
late Bishes Pal Father Late Vijay Krishna Pal, /.
resident of 176/14/99, Raipur Road, Flat No/ F-
Kolkata- 700092. / 9

56. (ka) (2) Vikram Pal, the Father late Bishes Pal 2\
late Bishes Pal Father Late Vijay Krishna Pal 7
resident of 176/14/99, Raipur Road, Flat No. F- 2\\::
Kolkata- 700092.

56. (ka) (3) Bhaskar Pal, father late Bishes Pal
late Bishes Pal Father Late Vijay Krishna Pal,
resident of 4-B, Devalok Heights, 142A,
Raja Subodh Chandra Mallick Road, Jadavpur,
Kolkata - 700092.

56. (xha) Arlock Ghosh, Mother Late Anju Ghosh (Pal)
late Anju Ghosh (Pal) Father Late Vijay Krishna Pal,
Resident of 5C, Hemchaya, 40, Old Ballygunge Second Lane,
Post Ballygunge, P.S. Karaya, Kolkata - 700019.
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56. (Ga) Umesh Chandra Das, mother Late Manju Sengupta (Pal),
Late Manju Sengupta (Pal) father Late Vijay Krishna Pal,
resident of , 24, Jawaharlal Nehru Road, Post
P.S. New Market, Kolkata 700087.

57. Krishna Pada Pal, Father Late Nabakrishna Pal, -
resident of, 25, Tangra Road, P.S. Entali, i
District 24 Parganas.

Claims of Ejmali Property Marked as on Batowara & calculation expulsion
total amount 8100/- Taka that the above plaintiffs submit that :-

1. The ancestor of the plaintiffs Nimai Chand Safui, and also is the ancestor
of the respondants No 41 to(Nagat) the respondantss No. 48. His two sons
Tarachand and Gurucharan inherited the property in the said community.
After his death. Tarachand's son Fatu Safui, Fatu Safui's two sons,
Brajmohan, father of plaintiff No. 2 and respondants No. 41 Bhushan
Chandra Safui. Brajomohan left behinad his his wife and five sons as heirs,
who are plaintiff No. 2 and respondants No. 42 to(Nagat) 46 respectively.

2. After the the death of Gurucharan left his only son Kauri Charan as his
legal heir. Plaintiff No. 1 and respondantss Nos. 47 and 48 being his son's
surviving legal heirs and successors . The legal heirs and successors of
Fatu Safui and Kauri Charan Safui, the said Nimai Chand Safui, were joint
and one family. Later separated but their all property -
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were/are remain Esmaili and undivided and are undivided till and were/are
being occupied and used/using.

. The said Fatu Safui during his lifetime with great patience and co-operative
talent in his life time along with predecessor of respondents No. 1 to 9,
Ganesh Chandra Mandal and predecessor of respondents No. 10 to 16,
Sadananda Naskar, predecessor of respondents to No. 17 to 28 Khelaram
Sardar, respectively, together gradually with below mention (ka) to (Chha)
Schedule of land . The property mentioned in Tapshil, starting from 21st
Paush of the year 1294 till 22nd of Magh of the year 1303, was settled under
various owners in various registry pattamuls on various dates and with the
help and expense of the said raiyat makrari ownership with the help and
expense of the respective family members and salaried good people. By
reclaiming the lands, Thantikrishna made the higher lands suitable for
agricultural purposes, and by cultivating them and by establishing Jalkar
Bheri in the irrigated lands, the four lessees gradually left their bodies while
they were occupying the property and collecting the due rent and other things
from the upper owner. The properties of the said 'A’, 'G' Tapshil have the
shares of the said 4 lessees. ORE the said kauricharan and fatu Safui were
written in fifty-one and one samsara at the time of acqulsltlon of the said
property but both are equivalent and accordmgly oce sed, lived. At
that time, Fatu Safui was the guardian of the fas oA Riy name It
was coming and it is coming. y

. According to him, the said property belong
Mandal. Anna part, " together with the heirs
and heir Ganesha of Khelaram Sardar togethe 13 e legal
heirs of said Kauri Charan Safui
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together with the heirs, the said plaintiffs (ka) toNChha)-shave as
share in the inherrited property and the legal heir Fatip Salui have 2
(two) annas share in this inherrited property.

———

. The said Fatu and Kauri Safui, Ganesh Mandal, Sadanand Naskar,
Khelaram Sardar's self-faith, slef caste, relatives, relatives and friends were
in friendship thought, in their hearts, when among their heirs, who are smart
and patient with intelligent and knowledgeable relatively enthusiastic, about
farming and Veri (Cultivating of Fish & Pron) matters and then he is to
Supervise and look after the said Nalishi Ejmaili property. All the others are
under his authority and were/are taking possession of said Nalishi Ejmaili

property.

. After the death of the two said Fatu Safui and his son late Brajmohan Safui
respondants No. 41, Bhushan Chandra Safui and his estate were inherited.
inherited by his 7 sons, plaintiff No. 2 Jatindranath Safui and respondantss
No. 42 to(nagat) No. 45, The respondantss Sri Kishori Mohan, Kali Charan,
Sundar Mohan, late Shyama Charan and Subal Chandra have received the
late portion and after the death of Subal Chandra and Shyama Charan their
said property has been received their mother respondantss No. 46 Smt
Phulmani Dasi.

. After the death of the said Kauricharan, his 4 (four) sons, the plaintiff No. 1
Bishnupad Safui and the respondantss No. 47 and 48 Panchkari Safui and
Kunj Bihari Safui and late Bhadreshwar Safui were inherited. After the
death of Bhadreswar said property received his other three brother and
inherrited. According to this, plaintiff No. 1 has 1/24 share and plaintiff
No. 2 has 1/56 share in the suit property.

. Late Ramdas Mondal, the predecessor of from the respondantss Nos. 38 to
40, was a relative and eminent friend of the said Fatu Safui and Kauri Safui,
Ganesh Mandal, Sadananda Naskar and Khelaram Sardar. He was a shrewd
man of business intelligence and had experience in Veri(Cultivating of Fish
& Pron) matters. Generally Fatu, Kauri Safui, Ganesh Mandal and
Sadananda Naskar, Khelaram Sardar became old and out of form, incapable
respectively.
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The chief became old and incapacitated, and his sons and heirs, not having
the proper skill and experience in management, appointed the said Ramdas
Mandal as a trustee to look after their fish cultivating Veri(fishery), etc., and
their sons, etc., and his sons and heirs to work under Ramdas Mandal, and to
earn them the net income of the veri for their's labors. He diligently paid a
part of it, after the death of the five partners, the said Ramdas continued to
look after and manage the property as a trustee on behalf of their heirs.

. Tarakanath Mandal, the predecessor of the respondents No. 30 to
respondents No. 37, was the elder son-in-law of Vaidya Mahashay Fatu
Safui, he stayed with his father-in-law in Veri from time to time during the
lifetime of Fatu Safui and gained experience in the work of Veri. At the time
of Fatu Safui's death, as his sons were unintelligent, young and minor, and
their mother Sumati Dasi was a disabled and veiled woman, the eldest son-
in-law took the help of the elder son-in-law in looking after and supervising
the property of his husband and driving the sheep on their behalf, thus
Tarakanath Mandal Vaidya Mahashay There is an opportunity to middle
with the property.

10.During the last district settlement, the said Ramdas Mandal Tarakanath

Mandal Vaidya Mahashay's name appeared in the examination by the
Nalishi, but the plaintiffs was/were acting/working in fiduciary capacity, as
the plaintiffs were unable to establish how their share in the land which was
recorded by the defendants and so they were classified as respondants for all
objections. Plaintiffs claim any part of their property if they provide any
details in their description about the origin or origin of their parts, then the
plaintiffs RG in that regard
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and defendants Prays for permission to file amendment or additional
statement.

Son of Ganesha Mandal respondent No. 1 has by staying in under his Veri
and gradually acquired experience and special skill under his father and
other associates supervision and working with Fatu Safui Mahashay's son-
in-law Tarak Vaidya and Ram Das. After Ramdas Mandal, Tarak Vaidya
Mahashay the sons of the said Tarakanath Vaidya Respondantss No. 30
t033 and 1 Respondants is looking after and supervising the assets of the
plaintiff, the other partners are using possession of the assets of the plaintiff
under his control, so the plaintiffs and other partners are entitled to get the
accounts of the period of their supervision from him.

12. As it became difficult to take possession of the said Ejmal Nalishi inherrited

property, the plaintiffs requested the respondantss to prepare an account of
the property in Ejmaili community and divide it according to parts, but due
to its various delays, the plaintiffs were forced to take the shelter of the
court.

13. As the plaintiffs were very young at the time of their father's death, they are

14. According to the last request for di

minors and have no proper knowledge of the assets of the community. In
this lawsuit, if it is revealed that any other assets have been left out through
discovery etc. during the driver's stay, the RG requests correction by adding
them later.

A“ » '
; N\ 7 .
ution (@_Mauj Gaxfa and Mauja-

ganj und¥iSthe ar \ﬁ\% \this deed, the

Briji under P.S. Sonarpur and P.S.
date of request is 9% March 1956
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15. This lawsuit was filed for court jurisdiction and court fee waiver and Taidad
8000 taka for the value of the plaintiff's property and for partiti . (aka
and accounting, taidad for the time being took 100 taka
(eitght) taka 2 (two) anna court fee for the same .

Prayers accordingly:-

(Ka) It is ordered to issue a preliminary decree of partition am
competent commissioners to apportion the portion claimed by :
from the Nalishi property and to give them separate possession in their
separately identified parcels.

(kha) if the judgment of the court It is argued that dividing the depreciable
property into lots of part and value and utility of Nalishi Veris' will reduce,
the value and utility of the deficient Veris'. And the Devidend of every year
at the proper time according to Indian Company's or same act and
supervision According to the law, a registry society is ordered to give proper
oder or other order to operate under the Nalishi Property Management.

(Ga) It is the soul to decree the discharge to audit against during the supervision
period of Respondents No. 1 and respondants Nos. 30-33.

(Gha) The other respondants or their predecessors who supervised the then
ncataract” auction is entitled to be directed to issue a specified decree in that
regard.

(unga) If necessary to account for the amount owed by the plaintiffs against the
respondants. The respondants are directed to give a additional sum of money
on the taking of the excess and to give a dicree regarding the same.
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(cha) An order is made to appoint a receiver for the nance and

supervision of the estate if necessary during the pendency of this suit.

(chha) The Court orders that the plaintiffs be awarded costs and other remedies

other than the relief sought.

"Suit Property"

(xa) Donor Benimadhav Ghosh Recipient Fatu Safui Digar date 21st Paush

1294 Pattamul 100 bigha sheep in Barakholgram, District 24 Pong P.S,,
Taliganj Mauje, with annual rent of 131 taka 4 annas including water tax
and clamps. It is bordered by North Kalikapur, East by Amar Pattai Land,
South by Radhanath Mandal and West by Dulorkani by Madhav area,
Bari Zamindar Radhamohan Mandal.

(kha) Donor Jaykrishna Mandal Ding Recipient Fatu Safui Digar Tang 1303.

District 24 Pargana P.S. Taliganj Mauza Barakhola 129, STAR8159 Tauji
10 annas share of 50 taka deposit received by patta root on 22nd Magh all
the land canal bill patit Bhogi Shalishuna Puskarini etc. Which has been
measured and recorded in various khatians at various ORE 022 76.8.27
Mauzas in the last settlement.

(Ga) Ascetic Donor Indra Mani Dasi Recipient Late Fatu Safui Digar Tang

1295. 14th Magh Tang Patta Originated District 24 Pong P.S. Sonarpur
Tauji No. 12 Mauza Mukundpur Dak Header Eight Villages 1 Bande 260
Bighas 130 Bighas Annual Rent 260.. Vastu Bagan Vastu Bagan...
Pushkarini Chamil Patit Jalkar Gata Bill Canal Total 260 Bighas Annual
rent 260 East boundary of Khoder Abad : Kalika Pur boundary towards
Hede and Marakni
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North Jagati Pota and Mamudpur also border Khas Maha}s oprh‘r}bad
Government and the borders of Dabarakhola Ghosh™ “Abad— AL tghara.
Recorded in various khatians in various mouzas of the last settlement.

(Gha) Ascetic giver Indramanidasi -

Recipient Fatu Safui Digar Tang 1297. 17th Jyist Tang Patta Original
District 24 Parganas, P.S. Sonarpur, Hal P.S. Taliganj Mouja Kalikapur
Bara Hede Village 1 Bande 60 Bigha Fallen Bata Jalkar Shali Pushkarini
Etc. 15 Bigha Annual Rent 17 Taka Ihar Chauhddi North Mukundpur
East Oi D Oi West Debnarayan Barui Land Which has been measured
and recorded in different khatians in different mouzas of the last
settlement

(unga) Ascetic donor Chandicharan Naskar

Grantee - Fatu Saidigar Tang 1295 year 17th Falgun Tang patta
originally received 28.1.2 (ana) out of 60 bighas in 1 bande of village 24
Parganas former P.S. Sonarpur, Mauza Kalikapur. 13, Bigha Jalkar Vedi
annual rent 36 AR taka its chauddi north east south your Pattai Jalkar
Zamin P. Dev Narayan Badui i.e. Kani of Lautla.

(cha) Generous donors Rasik Chandra Naskar Ding Grahitaftu Safui Digar

Tang 1295.17 District 24 Parganas received in Phalgun Tang Pattamool
former P.S. Sonarpur Hal P.S. 3.17 out of 60 bighas in 1 band in Taliganj
Mauza Kalikapur village. 2 (Grana) 13, Jalkar Vedi's annual rent is 4. Its
four boundaries are north east south of you Pattai Jalkar Zamin P.
Devanarayan Barui i.e. Kani of Lautla which is past Measurements have
been recorded in different khatians in different mouzas of the settlement.
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(chha) Ascetic Donor Gagan Chandra Mandal.
Grahita Fatu Safuidigar 25 Magh in the year 1
district 24 Parganas P.S. Taliganj Mauza Kalikapu AT
Bigha Jalkar Vedi Thar Chauhddi North Khal Bagade : adig
Bad Vedi D. Your bara open land P. Pattai Mandal Babur's land belonging
to you which is from the last settlement Measured and recorded in various
mauzas and khatians.

(New Schedules added after Schedules "ka" to "Chha" mentioned in
original application. Vide Order dated - 07/07/06.)

Example -

(Ja) Jatiram Naskar Ding with Nabakrishna Pal Solenama Case No. 54/9 of
March 1907 1905 Third Sub Judge's Court Alipore, 24 Parganas, P.S.
Taliganj, Mauza Barakhola, J, L, No. 21.

(Jha) Ayazdayaz Tapshil Donor Nabakrishna Pal Recipient-Jortiram Naskar
Ding Tang 13th OTA July 1915. The land of Mukundapur in the north,
the land of Mukundapur and Ganegachi in the east, the land of Amadig in
present Chakganiyagachi gher, the land of Gane Gachi in the south, the
land of Chak Ganiagachi Khas Mahal, the land of Solenamar No. 54/9,
Pattai of about 51 bigha land. Which has been recorded in different
khatians in different mouzas of the last settlement.

(ingo) Ascetic Property Donor Navakrishna Pal Grantee Brajmohan Safui
Ding Tang Eng 13th July 1915 Approx 12 bighas 15 kathas. Chauhddi:-
According to partition suit solenama of partition suit No. 54/9 of 1905 of
Court of Alipore Third All Judges East of North Kalikapur and
Mukundapur Jalkar boundaries.
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Awaz Deyaji is your's obtainable Land of Taluk No. 206 1 210 | 159

Barakhola J.L. 21 Parganas 24, which have been r § ed in \gam?
5 ?«"*G‘,»A

Tang Eng 13th July 1915 about 12 bigha 15 katha Chauhaddi North
Kalikapur and Mukundapur Jalkar border land east of Alipore Third Sub
Judge's Court No. 54/9 of 1905 partition case 'Solenamar claim Ewaz
Deyamadig 206 . Land of Taluk No. 210.159.169 South of Ganegachi
Presently Chak Gania Gachi Khas Mahal land West of Praja Kedar
Mandal Namiya Land Hal Praja Nabakrishna Pal also Saraswati Namiya
12 bigha water tax land. P.S. Taliganj Mouza Barakhola J.L. 21, 24
Parganas, which have been recorded in various Khatians in the last

settlement.

(Tha) Ascetic property grantor Nabakrishna Pal grantee Jatiram Naskar 13th
July 1915 A year approx 12 bigha 15 katha. Chowhaddi North Kalikapur
and Mukundapur Jalkar boundary land East Alipore Third All Judges
Court No. 554/9 of 1905 partition case 'Solenama Mokaddamanus due to
Awaz Deyaji Tomadig- Land No. 206.210.159.169 Taluk Land No.
206.210.159.169 South Ganegachi Presently Chak Gania Gachi Khas

. Mahal land West 12 bigha water tax land in the name of Praja Kedar
Mandal and Hal Praja Nabakrishna Pal and Saraswati. P.S. Taliganj
Mouza Barakhola J.L. 21, 24 Parganas, which have been recorded in

various Khatians in the last settlement.
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Tang Eng 13th July 1915 approx 12 bigha 15 katha. Chowhaddi
Kalikapur and Mukundapur Jalkar boundary land East Alipore Third Sub
Judge's Court No. 54/9 of 1905 Partition suit: According to Solenama
suit Ewaz Deyaji Tomadig's land No. 206.210/159.169 Taluk land No.
206.210/159.169 South Ganegachi Presently Chak Gania Gachi Khas
Mahal land West Praja Kedar Mandal Namiya land Hal Praja
Nabakrishna Pal also Saraswati Namiya 12 bigha water tax land. P.S.
Taliganj Mouza Barakhola J.L. 21, 24 Parganas, which have been

recorded in various Khatians in the last settlement.

(pha) Term Acceptance Donor Chintamani Mandal Acceptee Khelaram

Sardar Ding Tang Bangla 10th Year Falgun 1294. Chowhaddisthi Jalkar
1 Bande P.S. Taliganj Mouza Barakhola J. L. No. 21, District 24
Parganas. Chaudhadi is bounded by the kani of Radhanath mandal in the
south, the bill of tamarind trees in the north, the sheep of Radhanath-

mandal in the west and Kalikapur and Mukundapur mauzas in the east.

(MNa) Upseel Donor Mr. Durgadas Sarkar Recipient Khelaram Sardar Ding

Tang 1295 4th Magh Date Received Pattamoole District 24 Parganas,
P.S. Sonarpur Tauji No. 12 Mauza Mukundapur Dak Heder Hat Village 1
Bande 260 Bighas 130 Bighas out of 260 Bighas Annual rent Rs.130.
Road Garden Pushkarini Hasil Patit Water Tax Bill Canal Total 260
bigha annual rent 260 taka East Khuder Abad boundary West Kalikapur
boundary Hede and Marakniuttar Jagatipota and Mamudpur and Kali
Abad Government Khas Mahal boundaries have been recorded in

different khatians in different mauzas in the survey of the last settlement.
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(TT2) Sale-Kobala Donor Mrs. Parijat Bewa Jahje late Gadadhar Mandal
Grahitang Fatu Safuisan 1292 Year 2nd Falgun Date Kobala Original
District 24 Parganas P.S. Sonarpur Tauji No. 12 Mauza Mukundpur 4
Bande 20 Bigha Land 9 rupees per annum. Bhadrasana of Rupchand
mandal in the east, the road running north, Bhadrasanbat of Panchkari
mandal in the west is your pushkarini. 2 No. 1 Bande Jalkar Pushkarini 1
Bigha West of your Shali land South of your Puskarini written land of the
said No. Chauhddi East of Rupchand Mandal and your Doba. No. 3 Bande
Shali land Jalkar which is about 15... Bigha on the west, Bara Hede on-th

Mandal is approximately 1... Bigha to the south your Dg
the zamindar's Khayazmi to the north, your land to

zamindar's Pras land to the west only 20 (twenty) bighas.
recorded in various khatians in the last settlement survey. Q/

(Ttha) Ascetic Donor Gunmoni Dasi and Durgadas Sarkar Recipient Sadanand
Naskar Ding last NOTASENS 11th September of 1st season received 30
bighas out of 60 bighas in village 1 Bande 60 Bighas in District 24
Parganas former P.S. Sonarpur Hal P.S. Taliganj Mauza Kalikapur
village. Chauhddi in the north-east and Mukundapur in the south and
Devanarayan Badu's land in the west. Which has been recorded in

various khatians in the measure of the last settlement. *
(Additions to items "1" to "3" and "5" and "7" in the schedule of the
original application, together with the remaining items 4 and 6 of the

original application, items "1 " to "7" are described below.) Namely:-
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011, 31, and under the record. which Tauji Touzr
together, later added 206, 210, 159, 129, 54 and 156 (which is under
Touzi Nos 169, touzi Nos 156 and under Tauji No. 129).

C. S. Plot No- 79, 75, 70, 70/118, 74/114, 73, 77, 71/95, 72, 71, 64,
64/115, 64/92, 81, 70/117, 75, 74/113 , 77/94, 75/99, 74, 116, 117, 119,
78, 66/100, 78/102, 104, 66, 91, 39, 40, 49, 82, 83, 89, 11, 42/146 , 103,
84,9, 11/150, 69/98, 87, 42/145, 65/119, 115 .

R.S. Khatian No:- 9, 147, 170, 150, 154, 160, 165, 150, 148, 149, 5, 21,
169, 171, 30, 172, 157, 158, 159, 166, 168, 167, 32, 33, 161, 162, 151,
152, 153, 156, 163, 164, 11, 144, 145, 142, 143, 173, 140, 17, 18.

R.S. Plot No:- 135, 118, 126, 111, 101, 108, 130, 133, 131, 132, 129,
171, 128, 128/170, 105/106, 143, 103, 162, 102/156, 134, 125, 109, 104,
101/159, 104/108, 99, 127, 127/168, 127/169, 112, 112/161, 136, 137,
172, 46, 43, 44, 41, 145, 147, 150, 157, 142, 13, 126/165, 163, 107, 124.

District 24 Pargana, P.S. Taliganj, Pargane Khaspur, J. L. No. 20 Mouza
Kalikapur, in Kalikapur village C.S. 184, 150, 183, 161, 47, 53, 54, 55,
56, 141, 6,7, 8, 9, 26, 27, 28, 29, 42, 82, 83, 133, 170, 171, 137, 138,
140, 174, 177, 180, 178, 169, 36, 50, 3 and
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Recorded in Khatian No. 42 and under this
which Tauji No. 3,4, 5, 12.

C. S. Plot No- 310, 306/348, 306/351, 306/349, 306/350, 12, 26, 81,
81/250, 81/251, 81/252, 144, 145, 148/266, 102, 146 , 178/168, 142, 87,
89, 20, 27, 45, 91, 150, 151, 84, 98, 77, 98/256, 64, 331/352, 306/341,
306/346, 306/334 , 306/318, 306/319, 306/321, 306/322, 306/323,
306/324, 306/325, 306/326, 306/329, 306/330, 306/311, 306/347, 306
/379, 60, 340.

And. R.S. Khatian No: 200, 284, 40, 349, 351, 347, 59, 283, 209, 10, 45,
286,338,78,79.

And. R.S. Plot No:- 363, 399, 402, 400, 401, 315, 383, 397, 387 385,
368, 369, 371, 372, 373, 374, 375, 376, 379, 380, 367, 386, 196, 63 , 42.

District 24 Pargana P.S. Sonarpur Pargana Khaspur J.L., No. 4 Mauza
WES Mukundpur Village Main C. S. Khatian 52, 39, 53, 54, 5 1, 50, 32,
13, 12, 34, 14, 15, 17, 30, 10, 45, 19, 18, 47, 49, 16, 20, 35, 34, 37, 38,
40,42, 43,44, 11,21,22,23,25,27,28,29,31,33,1,3,4,5,7,6,9, 41,
46, 48, 2 , 24, 8 and recorded uneder sub Khatian whichTauji No. 12,
206, 210, 159, 126.
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C. S. Plot No:- 54, 55, 56, 58,59, 60, 61, 62

84, 93, 99, 100, 101, 102, 103, 104, 105, 106, 107, 1 ’:/95/109, 91, 92,
94, 95, 96, 97, 98, 78, 87, 88, 89, 90, 85, 79, 47, 48, 51, 57, 58, 63, 34,
26, 43, 44, 45, 46, 49, 35, 13, 12, 11, 53, 65, 67, 38, 39, 40, 41, 86, 50,
52,109, 57, 111, 19, 9, 20, 42, 10, 29, 114, 110, 23, 118, 113, 28, 117,
17,21,22,24,25,112,1,2,3,4,5,7,6, 18,27, 31, 32, 33, 36, 37, 16 66.

R.S. Khatian No.- 61, 63, 66, 67, 69, 71, 75, 102, 59, 60, 62, 65, 65, 68,
70, 72, 76, 78, 79, 81, 83, 85, 87, 89, 91, 57, 51, 53, 55, 52, 77, 80, 82,
84, 86, 88, 90, 92, 99, 101, 54, 104, 46, 103, 24, 4, 26, 95, 94, 56, 20, 16,
32,33, 30,27,7,6,50,18,58, 14, 10/11,2, 44, 43,45, 8, 3.

R.S. Plot No:- 17, 16, 19, 21, 22, 23, 24, 25, 27, 31, 32, 33, 36, 40, 37,
38,39, 59, 65, 74, 77, 78, 99, 100, 101, 102, 103, 104, 105, 106, 107, 79,
80, 85, 86, 116, 88, 82 109, 110, 111, 112, 113, 108, 81, 82, 83, 118, 90,
95, 96, 12. 56, 57, 58, 60, 61, 62, 63, 64, 34, 26, 43, 44, 40, 45, 46, 47,
48, 41, 35, 13, 12, 11, 10, 117,28, 114, 115,29, 1,2, 3,4,5,6, 7,9, 8,
49, 50, 51, 20, 42, 18.
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7

recorded in the Khatians and subordinate Khatians.

Mauza Jagatipota, P.S. Sonarpur Pargana Calcutta J. L. No-3, C.S.
Khatian No. 3 has been recorded in Khatian and subordinate Khatians of
which C. S, Plot No. 4, 5, 6, 6/7, 8, 11, 12, 13, 14, 15, 16, 17, 18, 19, 31,
35,23, 6/44,31/45,9, 10 .

Mauza Atghara Pargana Calcutta J.L. No. 5, P.S. Sonarpur, Khatian 10,
11, 14 No. Recorded in C.S. Khatian and subordinate Khatians.

Mauza Chakganiyagachi Pargana Khaspur J.L. No. 24, P.S. Taliganj 1s
recorded in Khatian 18 and Khatian No. 1 to 14 C.S. Khatian and its

subordinates.

Verification
Knowing all the facts about my application and I am well conversant
with the facts and circumstances of this suit of the above statements
contained in the foregoing paragraphs are true to the best of my
knowledge and belief and I sign my name in this verification

on / /20 at the Court Premises
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Affidavit

I, Dipankar Safui, Son of Late Vola Nath Safui, aged about 33 Years; by faith
Hindu, by occupation Business, resident of Brizi Purba Para, Post- Garia, P.S.-
Patuli, Kolkata- 700084, 1 do hereby solemnly affirm and declare state as
follows

1. That I am the plaintiff Nos 2.(k) (2) and all the statements are true to the
best of my knowledge and belief.
2. All the written particulars of my application are true to the best of my

knowledge and belief. I have signed the said affidavit to the best of my
knowledge.

Deponent
Identified by me

Advocate

-: Re-Verification: -

Knowing all the facts about my application and I am well conversant
with the facts and circumstances of this suit of the above statements
contained in the foregoing paragraphs are true to the best of my
knowledge and belief, I have signed my name on this application.

Deponent
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Dl sﬁric e 2%4-? amg.

In the a:urt of ‘
p resqti Sot. Yasuffh wa@civil.;ruoge( T
Title suit No. 121/1962 '

sri E-SM*Up-éda ,sa:xfui & OLSesese PL aintifi

- Ve rsi s - ,

seCtion 151 @C fo:-.< al
eivez as. flled oh

of the @plication un ger

respact

. of the silt pmp&rﬂes thmugh the Rec

behalf OF deft/l?thudhar Ch.Nask at 0B 1L 11. 2003 s.aﬂ-é on

003 &d 1412 2003, by deﬁW‘lll Utp sl Mondal on

41, 11
defdt/ 11~Govdnda N ask ar @d hé

11, 12.0 3 by the heirs of

of deft/12-Gora chad Naskar filed on 1l 1L 20‘0‘3} by

deft/ 3(khg -~ prabir Mondal filed on 1l. 11.03, By defeid

namely & N.Sadar @ shaabbu Nath sardar, & & da Moha@ Sa‘-

santo sh sardar,Ni ranj @ Sardar apd Rretd Kenta sazdar on:

6. 4 DOS,by defdts- Dip sk Sardar.p anal sl Sardak;gashil

rSardas Siodh sardats

sardar. Bikash Ko ardaro g atak

2005 and hel'rsof

copal Che sardar.Manilal sardar on 6.4,
plEf.No. 1, viz.P mmila |

Bimg sanfai,Kam
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suppo rted the praver of theparties praying for sale of the
s1it properties " as is wherel s basis ® through the
Receiver, Sékar sdl.
_Likewise,heirs of deft/47 mila saful,prosahta sah fial,
wur sanful on 25, 005 filed gplications s1ppo rting sale
of siit p mperties thmugh the Receiver s&ikar s&v &d
helrs of deft/48,namely,Mxga sanful,Dul ol Sanfui,Tul s
saaful, Bol sanfai even filed their gpplication on

Z 2 2005 sipporting the contention of the ako ve n gwed

p arti es.

e sald pplications for sasle of the suit proper-

ties through the ReCeiver,Sankar gen have beet st oncly .
mo st vehemen tly objected by ome of the patl es 4
plef£/2(Ga)sunil sanful filed petitionon 1212 200 3
objecting agaln st the gplication filed by peft/ll-Covinda
Naskar id helrgsof deft/12 privalal Naskar who had pre-
 ferred selling of the s1it pop erties through the p resent
Recel ver 3akar Sd. ’

an objection gpplication was even fil od on behalf of
deft/ 22(ka) Jabar sardar, 19(kha) Manoj K .S ardar, 17(ka)/2
manda sardar 2=(kha) ghambhu Nath sardar,18(Uma) Mahi Lal b'/'

Sardar. 24(ka) Kashi Nath Sardarn who objected & aln st leaw
oontd, 3

e
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leave or permission £or selling the sult poperty,as filed
by defdt/ 3(kha) Prabirx# Mondal » Govinda Nask ar aid heirs
of substituted deft/12-priya Lal Nagkar and deft/3 Bhudha
Naskalb Mo reso.plff/1(khg) Enjit Kr.sanful evan fild &
spplication on 4.7, 2005 ral sing o) ection Lainst the
soplicgtion for g raating of leave for sale of the siit
properties _ '

Tthat spart,ob) ection ;-_pplication was even filed on beh a1f
of plff/2(ga) sunil sanful on 1212 2003 Lainst the
spplic gtion or pe mi ssion for sale of st properties
thpuch preseit Reelver as g1ed by defdt./111-Utpal
Mondagl.

obj ection was al 80 filed on behalf of ashoke Nask ar &ad
otherson 1212 200 3,.0n behalf of deft/Hka) 1 to 4.1 amely.
sukum axr Mon dal Nem al ch,Mondal, Séepan Mon dal « Shy amal
Mondal » 3(Kha) Bldyut Mondal, deft/(Ga) 1 sd 2 Copal Mondal
s d covinda Mondal and deft/ 3(gha) 1l tO 3ngnely.sila

won dal , Recesh Mondal #@1d Rajit mondd & ain st the ppli-
c gtion for leave for sale c;f @it properties as £1il ed by
Govinda Nagsar deft/11(khg), and hdrsof det/12,priYa
Lal Naskar,Bhadhar ch. N ask arp rabl r Mondal adutpal
Mondal. ;n obj etion spplication was even £11 & by the

1egal heirs of Behaxl Lal Mondgl on 6. 8. 2005 on behglf of
contd, 4.
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on behglf of defdteNo s 2.6 ahd 9 on . 8, 05,
apart from the alo ve gpplicgtion # affidavi t-in-oppo sition
on behslf of plff/2(kgy ® the gpplicgtion of the defdt/ 111
Utpal Mondat for leave for sgle of the sult properties "as

is where Lg bgsts® u/s 151 GPC was also flledon 12 12 200 3§

Hd at the sgne time & affidavl t-in-opro sition was ever
filed on behalf of deft.Nos 42, 44(ka) ,44(kha).45(k 3
45(khg) »47(khga) ,44(cha) . 43(cha). 41(ka)/2.41(k a)/ 3.41(ka) /5,
41(ka) /8 to the gpplic gtion for 1 eave I sale of suit
properties as filed on behglf of deft/13-EBhudhar Ch,N askarL
In order to awid repetitions, it would be proper to
emphasise on the mgln groundon which the instspt spplice-
tion for sale of the a1it properties, “as is where is
basis” u/s 151 PC has bedr based upon. The moin con tention
of the parties in fawur of sale of the siit properties
through the R.cd ver 1s that ‘the siit proper ties comprising
of seven different Mouzas,h gnely, Barakhul aKalik spu
Mukhundgpur, Gor fa,Jog adlpota;atehara & d Chakgahlag achi werd
being o ther acquired by the state of west Bengal Or
forcikly being occupled by third parties which could not
be stopped by the then Receiver RPjit K. Carguly ahd afterf
hig death,Sahkar se&i was gppointed as kecelveron 19. 2. 2000‘

_contqg 5.
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19, 2 2000 for p ceservation #1d protection of the arit
poperties Fu rthermor/e, it has been contended thet the
preseit Recelver Sakar Sen simittdd hi g regort regulady
as per direction of the Court It was Gle tO Ron-Co-Operat-
ion stow by some ef the plaintif £s sad deéendants th gt thef
suit properties were forcibly occupled by the third partie 1
during the temireof the previous pfelven The Ld. adwcate |
has ever drawe the atten tion of the Court to the various
orders as passed by thiscourt and the H 'Ll e High Court,
Calcutta |
one of sich order being passed by thig courton 23 12 2002
whereby the present ReC el ver was ¢ived like rty to perfoﬁn
all the dutlesof the recelver including collection of

reits.p :pfits #id income received (by way Of sale/1 ease)

in respect ot the suit properties That px gpart theparti ps,j
even stated thae tbe okj ection filed by Blol g Nath saful
g d 69 otherson 116, 002 for rguo val of the present

ol ver was rejected by thi s court vide its oder dated

6.6. 2003 @ d that the petitions datél 21, 2 2000, 19.9.2000.
24, 11, 000 ad 9. 12 2000 praying for rewval of official
Recel ver sdikgr Sd were rej ected vide thlsomgér court'a

order dsted 21, 2, 001 &$1d it was affirmed ky the Hm'‘lle

rppell ate court on 3 4. 2002 On the bads of such contel- "
contd, 6, ;{
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such contentions, the p artis in f:avour of sale of the suit
properti es under the slper\d-sién of the present Recdver
Sankar Séa bwp have ampued that the seld recd ver didnot
mi sise hig power ahd regul aldy salmitted Accounts in court
&@d had it not bed s0, the court would not have p assed
the o rders as p assed on p revious occgsions, In vi ew 0f the
above fo«cts #h dcl rcumst dces the parties hcvaprafed }for
leave or direction upon thepreset Re ol ver Sabkar s
for sale of transferof suit pwperties ##d al® for
d stribution of money to the pacties in the sitp Dp-erﬁe‘

the other sides gt ohgly objected sich sal e through ,;
recel ver on the ground that the Receiver has not only '
viol ated the order o £ thi s court as passed on 23,12 002 @4
8,8, 003 but ever ignorel theorder 0f Hon'kl e High_ Cou rt :
in C.0,182¢ of 202 dated 25.9. 2002,by which the Hon'kle
court hud restrained the Recel ver ssikar s& fmm dealing
with the sul t property in sy maner whatso ever but the
preseit recéives paying no heed to sich direction of the
Hon'kl e Cou rt, iter &l into greement for sal eof the sui t
property thmugh differet permhs #dogal ssticn 5 nd

the therety recel ved a sam of Rs 11,00,000/-( B even 1:C3)

fpom the sald transsctions In pursificeocf sxch7violation of
, con td,7. ‘
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violation of theCourt'soxex by thepreset Recel ver,
sasshko senful file& an gplication for contempt again st
the ReC d ver Sebkar s@ before the Hon'*hle High court amd
the Hon‘'de Oourt, videitsérder dated 1.9, 005 held the
sece ver gullty for contumgious act by viol ating the
orders dated 25.9. 002 ##d 23122002 '
In this context.the parties Lalnst the sgle of thesuit
properties though the EQCd-Ver have argued bed re the
court that the court canotlegall se thelllesal activities%
of the ReCeive%um was sipposed to be the Officer of the

oourt, - ' !
aft er headng the sitmissions of regpecti ve parti es

and after careful scrutiny o f the record,it gpears that
although the pregmt pec ol ver was appointed by thi g cou
on 19. 2. 000 for potection s ghd prese vation o f the suit
poperties in conn ection with the instant partition sait,he
has falled to abide by the spirit of order 40 C.p. C which
confers upon the Recel ver éower for p©tection akd
preservation #@d improveneit of the pmwperti es &R d sach
acts of the Recel ver 13 evidnt from hi s conduct which has
been quite vividly obsevé by th e Hon'bl e High Court,vide

itso :.der dated 1.9.2005,p assed in C.P. AN, NO.688 ot 2004
. mtub 8 —,
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p. 6. C.P. AN, NO, 688 Of 2004 dated L9, 2005, one £inds no

necessity to dlsuss in repet of the condict of the

Recelver which would be repetl thon of theviews as observel
by Hen'bl e High court on 1,9.05, Be it mentioned here that
the Report, as sulmitted on 21 3, 2000 by the Recel Ve

sskar S& for shows that @nugl murceofincome as
regard Mouzas, BarskholaKalikgpur and Mukun dgpur was
Rs 5,00,000/- but the Recelver fglled to gxbxﬂ.tor depo sit
any farthing in this respect despite order dated & 8, 2003 |
passed by this court di recting him to file the Staten@its |
of account regarding income d expeditare of the proper-|
Hesin question, Thus in anut shell itcai be sald that ﬂ!'
the Case hgs developed 3 Chepered hi gtory for the d.ll'pvlve
L eason that over the giit poperti es there ire dl ffexent
sets of partiesg who are interested and they ari at logger
heads as one parﬁy wsats to sell the pperty thmugh the
Recelver while the other stmngly opposes it, The beckoning
1ight of thigcase i s that the dl sputed properti es are
valughle #hd importgnt, The Recelver was sppoint & by the

oourt for p reservation @ dprotection of the pmp ertl es but |

as the pecd ver falleél to perfomm hig aity the Ebﬂ'ﬁeﬂighf

oourt di scarded the Cts mdwikgof thegiqsﬁt pecel ver |
: ~ontd, 9e
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Recelver 1. e ,5ahk or gen vide Honh ‘bl e High Courts order &.
1.9.05 p gssed by JusticeP.K, Sah i ta in C,p, AN, 688/04, '
Now the astoni shing question 1 gs,that the recelver di d not
pay heel to the Oxder ¢0f the court in view 0f the foct
that he aldnot simit thergort a8 r@adls day to day
developmait or detefloration in rep et of the suit

prop q:ties'do@ite the o plers of thig court dated 23 12,
002 ;nd 8 8 003

Bat on the reverse the pres@it recel ver has tiedto jugti
hisg sctiong by saylng that he was allowed to &t in
uxaxxgug &0 rdshce with the order of thig court ded.
231204

Thus ope f£inds that the presst Recel ver has made the cou
blind gs reard the winlemgter which is direct violgtion
of the Court's orders s the court ig ot 1iability to ta
nec essary action agsinst the preset recel ver spker sen
in gpEopriste time, '

Now the jarring question uhicil ppears before the court i
that whether the sit pmwpertiesg should be »l14a under the
sipervision ot the Recelver

Fi rst of all the sald o rder capmot be pasted as bec g se

court 1 g blind a3 regard then gure d ehgracter of the
mntd. i0.
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ot thepmperties in mestion & p res®t. ‘
Secondly the pregent Rece vep &@uoh hagnot beem renoved
by the order of lon'hkle Hl gh court at hi g condact has ‘
been condemed by the hon'lle High oourt,dde thel r 0 rder
dated 19,05 and in mch evat,l find no ¢ood ground to
allow the s e of the sit property unde the #1p ervi slon
of the pres@it RecelvenSwkar s,

Mg in view of the atove obgervations, theCourt 1s0f the .
opinion thgt thepresat Recel vér S8&K or S0 be restrgined
from tréd ;férdng;anﬁ.ﬁ-ng or 4l gposing or degling with 7
the suit propersies.in #y m@ner whg ® ever till further
© rdez. ’

AS Cegard the sgle of the sult ompx pmpecties 1 g Gongemed,;
one finds that there hgs Desd anumber 0f gplications
which have beet flled by d ffersmt partiés for sppointment
of gpeelgl Officer,thvugh whom the sui t properties should
be ld Bt the sald Qplic.gﬂ.ong for gprointment of
Peclial Officer 1 yet to b; disgposed o £

AS regard the ssgle of thepit poperties by the pazties

is concerned,it hgs Dee meitioned the the ingant siit ia
nz one for ptition d as gich there 1 sno Question as ®©

selling or transterring or sie gion Joi the sai ¢t
ontds 11, ;
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the siit proper tieg duing the pendency of the smiton the
con tX gty .the p artl es aredi rected o eypedite thelnstit .
@it in view of the fct thet the mit is of the year 1956,
In the p:eaﬁtcentext it wuld oot be justifigble and
fegslble w0 Ppass WY order in respect of sk sale of the
sul t property at thlis stge as becauseri® the sit popes
ties are ld th@ the sole wotive for qpoinﬁlmt'of the
Recel ver, as observed by this court on esdier occasion
would beome me Rningl ess as the maln object for sppointmet
of Recelver is ﬁorpﬂptecti.on shd preservation o £ the mit
p 1op & s ' |

Thug the spplications for selling/ trap of erzing/
alldating/ dl gosing of the sui t prop exties by .!ay~ of the
parties.is hecely rejected ot thig stge, H-alcg.i,it ig.

QERERED |

that the spplicetion for ssleof the p op extles
through the prestit mecel ver Sankar s& is hereby rej eated
on contest.

he r ecel ver gk or 8 is di rected to sulmit the
accounts by 236,06 @d evéd drected to flle the pass Mook
as per the exrlie o rder @A, & 8, 200 3 M rthemo e, the

applicgtions for sala of the mait pmoperty by ﬂlapa.l:tiea'
cenﬁ. 12
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parties 15 2l 0 rejected om ?ontést._,}*v-
Fix 236,06 for hesring of th; spplicetion s fox
réwoval 0f the Receivepparti esto #ile objection,if
ay in the h-eilt.tl'e. }
Dictgted ahd corrected by me. Sd/~-Yassin almgd, 20,5, 06,

Sd/~Y agnin Almad, clvl Juke(snbiw.), 4 |
clvil Judge(SnDiwm,.). Court, Alipo rev 24-Pa@ d asg( S). -
order atd, 20, 5, D063

¥ 4]

Tod ay ia‘fi'xed for passing order in repect of the
goplic ation as filed on behalf of deft/24(ga-1) Dipsk
Sardar as fllel on 16,5, 206 «nd which wes f£ixed for heer -
ing on 18,5, 006 after serving the Copy upon .all the |
patties But on 18,5, 2006 it was sslmitte Ly thé‘blffo2
(Group) aad sl2o the L4, sdwcate on behalf of deft/43(kg)
aé@d 43(Chha) adpthers‘ $4d ever sulmitted by deft/10( @)
that the copy of the gplication as filed by the deft/24

(ga-1) Dilpak Sardar dated 16,5, 2006 was Dot served upon
them,

At this stse a8 gpplication'is filed on behalf of
Deft/24(Ga-1) sipported by & affidavit that the other sl
have refused o gLknowlede the copy of the spplication
dtd, 16. 5. 2006 for which the sald copy couldnot be served
upon the o the side

Jpert from the ghove spplication the eou;:t holdg that €

E ks




[
I

-l3
that the Ld, adwcgtes who have sabmitted that gexvice of

the copy Of the gplic gtion aud, 16, 5, 206 was not mgde

avail ahle tO then are found to be asbeat today eveh at

3p.M, In sch ci recum st nc es 1t is cl ear that the other

ddes are evadng, fo@ recelving the copy of the pplice ”
tion dated 16,.5. 3006, /

Thus in view of the aovVe observation gd taking ;
into account the urgency in regpect of the sald q:plicatie
the court hold to tske Up the hexxing of the pplicatlon ‘

até 16.5 06,
The deft/24(Ge-1) Dip& sardar by filing the insta

Jdtd. 16, 5. 06 has praye@ for a Gl rection by

on the sait lgad steking

applic gtion
the court for plecing a mard
that the 1ends are had by the couxton the gmund that

sait lagds is being vested in the state which igin po w

peml ssitle under the proviglono f law as the 1ands are
held by the court ascustod rleglis

Hd. the 14, adwC gte OB behgl £ 0 £ the dé&t/24(Ce 1
ppak Sarden '
on pemsal of the ingLat ®plication it gppeers that
matter 18 sabjudiced in rep ect of the siit prop exrtd

as such it is quite obvlous that none wuld have &¥
' contd, 14
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prop &ty Or Y part ther

po ssession of the sait pwpeEty Or

i

g “ ..'1 -

‘%(\14- ke

adl to p t with theposseﬂd-on of the mit
of without the permmission of

the oourt #d if BY party_;\”da:es to sell or part with

;®Y pat theref,or

desl with the same in say mgner what ever .he would do i

at higown dsh ald hemgy be dealt with,asp
is pendlng ‘before the court for sdjudicstio n;

er 1gv,as th

atire m.att:e'r
A8 suach the prayer aspl
in n gture #ad ther efo re I &not £ind an
the sald sgpplication as filed by deft/24(ga1),ratherif. ’
the petl tion ig allowed the flood gate OF litigstion wou )

aced before the courtis mmcous'
y burdie to sllow

be miniml ged,

Hecer _QRPERID
that the application atd. 16.5,2006 as filed by th

dEt/ 24(o i, Dhpak Sardar is allowed on contest, Libext

o the petid-oner of this qaplication i.e .

iggive t
e toard on the it pppex:ti.-“

deft/24(Ga)-1 to plee notlc

decl gring that the suit 1#4ds are hd a by the Court,

as £OF other praver for
def t/24(ga)/1 L 8 &t libexty

plicatic

intheneisppef is conc emed,
e the ssid praver by way of . sepergte #®

o plec

plctated &;:Oxwted by me 22/"{"“2 smad m.?,raf
S4/-Yagln Judge(s L DLV, )e
civil auoge( sr. Divn.). Xi@"'.‘rt"f‘if e
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—joint family although both of them had equal shares in the
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the defendant nos. 30-37 be kept with the record. Heard
further arguments .of both sides regarding receiver matter.

To 24,11,58 for order. R
: s$4/- D.P,Chatterjee, S.J..

ORDER NO. 53, DATED 20,11,58,:~- Plaintiff and defendant
ro. 1 file m certain documents as per list., Let them be

kept with the record.
Sd/- D.P.Chatterjee, S.J..

ORDER NO, 54, DATED 24,11,58,:- This is an application

by the plaintiffs under order 40 rule 1 of the Code of

——— —

Civil procedure for the appointment of a Receiver,
—_— e T

The piaintiff‘s case briefly is that they'ére
the defendants of one MNemai Sapui who died leaving behind
nim two sdns Tarachand and Guru Charan. Faéu was. the -son
of Tarachap&n and Kauri was the son of Guru Charan. They
lived in joint mess until their 1ives and thereafter they
separated in mess .althyough their properties remained
joint undivided and are being accordingly possessed., Fatu
and Kauri acguired the sdit orOpetties by séveral pattas

which stood in the nameg of Fatu whe was the karta of their
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in the property and both were in possession therecf,

Fatu died leaving two sons Brojo and Bhusan.
Bhusan is defendant no. 41. Kauri left behind him three
sons. Bishnu, (plaintiff no. 1} and Panchkari and Kunja who
are deéfendant nos. 47 and 48 in the suit. Brojo again
died leaving fi;; sons Jatin (plaintiff no. 2) being one
and defendants no. 42 to 45 being the other; Defendantﬁw‘i
no. 46 is the widow of Brojo. The plaintiffs thus inhe?i«
ted 4 shtare in the property in suit'which is in joint '
possession of the parties although the: same was in manage-
ment of the predecessor of defendant no. 1, The plainti-
ffs have now come up With thd suit fof partition of the
suit property as the defendant éeclined to partition the
same amicably and render due accounts of the joint estate

In this suit the plaintiffs have filed an
appiication for ampointment of a Receiver on the pmund
thax ground that the defendant no. 1 who is in charge of

of management of the property ‘is.mismanaying the sane and

is misappropriattng incomes thereof and is not keeping due



A

due accounts of the property. He put some of the joint
properties in arrears of rent and after fraudulently and
collusively suppressing the processes got some of the
properties Ka schedule of the plaint sold in auction in
execution of a decree for arrears of renﬁ and got-the same
purchéée in the benami of his 1aWYér':i'”£z-~ defendant no. 53.
They have since filed ar application for setting aside the
sale is further alleged thar the defendant is not taking
proper steps for proper assessment and compensation due
fer the state acquired by thé' State of West Bengal under
the Estates Acquisition Act ard that he is trying to lease’
out the very properties and appropriate the selami money
himself. ft is thereforec urged that it is just and
convenient for the appointnent of a Receiver inx in the
present case fof proper presyrvaticn and management of the
prqperty'and for safe guarding the interest of all
cosharers therein.

Defendants’ nos. 18 to 20, defendant 10 to 16
and defendant 49 to 52 and defendants 2.and 6 to 9 Support

_the plaintiff's prayer for the”&ppofntment of Recejver m£
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Receiver almost on (torn) grounds as alleged by the
plaintiffs.

The application is howewer opposed by (torn)
30 to 37. The defendant no. 1's principal (torn) the
plaintiff primafacie have not fight, title, interest and
possession in the property and that as such no Receiver
should be appointed in the present case which would in -
effect put a lawful owner out of possession of the same,
Ke also urged that in view of the provisions of Order 40
rule 2 of the Civil Procedure éode the application of the
plaintiff should be rejected.

The defendants nos. 30 to 37 contended in their
petition objection that the plaintiffs and other £a&
de fendants héve no interest in lot No. 7 in schedule Cha
of the plaint which their predecessor Tarak Baidya acquir-
ed by taking lease from the landlords.

The only point for determinatien is whgther or
not it is just and convenient toO appoint -a Receiver in the

present case, x
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As it has been stated above plaintiff no. 1
claims the prOperty as heir of Kauri and plaintiff no. 2
claims a portion of_the suit property from Fatu who was
the grand father, Their allegation is that the properties
in suit belonged jbintiy to Fatu and'Kéuri who were member:i
of the joint family although the same Were acquired by
documents standing in the name of Fatu alone Who was the
xarta of the family. It was urged on behalf of the '
defendant no. 1 that plaintiff no. 1 Bishnu has no intere-
st in' the suit prdperty.and he denies that the properties
were acquired by joint family of Fatu and Kauri by docu-
ments sténding in the name oé Fatu alone and that the
sahe were in joint possession of the Fatu and Kaufl or
their successor. There is of course no dispute that
pladntiff no. 2 is the ¥xoung grand son of Fatu by his
son Brojo and thaé as such he would inherit a portion of
the Estate left by Brojo. He however conténd that Fatu

sold some of his properties by a kobvala to Tarak (dated
17.12.24) and mortgaged the same to Ramdas Mondal who got

. %é%j///ﬂ’§”aecree and purchased the property at a sale in executior




__tne (torn) of properties alleged to have peen acquired by

execution of that decree. I+ is further alleged that
defendant no. 1 purchased the interest of Tarak and &
portion of the interest of Ram Das, At'the time of hear-
ing however it wasrpractically notdisputed that the entire
property of Fatu did not pass on to defendant no. 1 oT
ramdas., ©On the cogtrary the averments of the defenrdant

ao. 1 in the written statement would clearly indicacte
e

__/_-__————/ _—____’_______’
that the other defendants namely, defendants 18 to 20 and.

defendants 2 and 6 to g have title to the property. It

_4—/'——_.'

-
would, hence, appear that the plaintiff no. 2 has prima

facie some interest in the property.
4 e
1t may be observed that appearing defendants
with the exception of defendant no. 1 and defendants nos.
20 to 37 practically conceded'the allegations of plaintiff
no. 1 to the effect that he is 3 cosharar in the sult
propert¥es which were acquired in the name of Fati the
xarta of the joint family consisting of himself and Kauri.

This statement 1s practically against their own interest

and primafacie it cannot pe disbelieved at this Stage. In
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by the joint family in. the name of the karta of the
family, it is difficult to filed docurentary evidence to
support‘at.the title of the other members of the family.-
in the property. The above discussion would clearly show
that the plaintiffs have been able to establish that they
have primafacie interest in the suit property of which
they claim partitioﬁ.

It i5 not xha however necessary in order to
entitleé a party to the appointment of a Receiver that he
should establish beyond all shadow of doubt his alleged
title to the property. The guestion sfxxkax about the
conflicting interest of the parties will re (torn) It is
enough if he succeeds in showing that he has primafacie
title to the properties., He would be entitled to tﬁe
appointment of a Receiver if he can establish further
¢hat it is just and convenient to do so and that the
property which formed the subject matter of the proceed~
ings will be in danger, if left until the trial of the

suit, in the possession or under the contrcl of the party

S, e

e g
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party against whom ‘the Receiver is asked for or at -least
there is reason to apprehend that the party seeking the

appointment of a Receiver would be in wrose situation if

the appointment is not made and the proper ties allowed to
remain in the hands and in possession of the person
agiinst whom such a relief is claimed. {In the present
case the plaintiffs allege :hai the‘defendant no., 1 is
mismanaging the misapprOpriatiné the property to detrime-

nt of the interest of all concerned and that he has heen

]

trying to grab the property by fraud and collusion. #S

a matter of fact, it has reen urged that the defendant no.

1 put some of the properties of scredule Ka into arrears

of rent and cau-ed:a decree for rent to be passed and caus

caused the properties to pe sold after fraudulently Eﬁ
o

b
A

suppressing the processes in execution of the decree and

purchased by nim in the penami of his own lawyer Mohendra

Nath Chakraborty Who is defendant no. 53 in this case.

There is no dispute that the platntiffs have filed an

application for setting asidé the sale 4in question. It

i i
(,)Ccf},Jwﬂ”’may however be observed that Sri Mohendra Natgh Chakraborty
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Chakraborty who has beenAimpleaded as a party does not

appear to dispute -the fact that he is benamder of

defendant no. 1 although it is in his interest to do so.

This primafacie shows that’ there is some substance in the

allégations made in this behalf by the plaintiffs,

Further moreé it appears that the lands Which were let out

to tenants have since vested in the State of West Bengal

under the provisions of the Estates Acquisition Act and

it is necessary to take steps on behalf of the owners of

the property for having due compensation therefor assessed

and realised.

stepS in this respect.

The defendant no. 1 has not been taking any

looking after the prope 'ty so as to secure’ prooer income

and profits therefrom. The defeﬁdantis not also keeping

any accounts of
nance of proper
interest of the

property and it
garties in this

the income of the suit property. Mainte-
accounts is vitally necessary in the
persons having @ rightand title in the

is not disputed that at least some of the
suit have title and interest therein,

Tt is also alleged that he is not

1
i
i
¥

e eome g o= S

b
t




R AR

» 27.

There is a further allegation by the plainziffs. in the
affidaviﬁ that the defendant nos. 1 is not looking after
+he properties which comprises mostly of bheriles and as:
such require constant care and attention for securing
proper income therefrom, They further alleged that the
defendgnt no. 1 is trying to lease it these valuable
préperties by surrﬁptitiously taking selami money and

this would jeopradise the interest of the parties. These

allegations are practically lef£ uncontroverted in the
affidavit £iled by the defendunt no. 1. The other defendéz
amts with the exception of defendants nos. 30 to 37
supported the allegaticns of the plaintiffs in this resp-
ect., Accordingly on & considaration of the above facts

and circumstances and having regard to the fact that the
property kelongs to a large number of persens and the
general complaint is thiit gefendant no. 1 who. is in 1
possession 18 mismanaqging tﬁe same has this complaint is i
pot haseless, T think it vo:ld be just and convenient to %
appoint & Receiver in the rpresent case for the purpose ‘

__-proper preservation of the manadgement of the nromerty
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perty which is to the interest of of (torn) parks.
As regards the contention of defendant no. 1

that sub-rule (2) of rule 1 of Order. 40 of the Civil
Procedure Code does not authorise the court to remove him
from the possessiom or custcdy of the property and as
such no Receiver should be appointed in the present case,
it. may be observed that sub-rule (2) of rule 1 does not
debar the court from appointing & Receiver in respect of
the prorverty which is in nozsession or custody of a party %
to the suit and from which in view of the allegations and
the effects as stated above the plaintiffs primafacie ¥
have a right to remove, It is well settled law that this !
sub-rule does not debar removal of a party from the pocse~ |
ssion of the suit pro-merty by the appoiniment of a ‘
rReéceiver. This conténtion urg-d on behalf of the defenda-
nt no. 1 should therefore be rejected.

/ Defeddants Nos. 30 te 37, claim property of

/

{(torn) No. 7 of schedule Chha of the wnlaint, ars heirs of

Ay

( / Tarak Baidya who was the sSon in' l_a\\' C‘f Fatu. The purchase :
F

e
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The purchase of properties by Tarak from Fatu is challen=
ced by the plaintiff and the other defendants on the
ground that Fatu had not (torn) entire salable interest
which he sought to pass on to him (torn) as Fatu had anott
another cosharer nanply Kauri and that the kobalas are
collusive fraudulent., Tt has been observed above that

the materials on the record primefacie indicate‘that

Fatu and Kauri bélongEd to a joint family of which Fatu
was the karta and that the properties were acquired by ‘
documents taken in the name of Fatu along (torn) and that
the'sane belohge& to them in equal share -- a fact which %
is supported by the other interested defendants. In this:
view of the matter I think the defendants Nos, 30 to 37°S
objection as regards the appointment of Receiver in resSpe-

=t of the property of lot Ho. 7 of schedule Cha of the

»

plaint should be re jected, ‘ ‘;

Thus on a consideration of the entire factes andi
~{rcumstances of ‘the case and for a proper preservation

and management of the property in suit and for securing

the “interest of mll the oartxes I think that the property

]
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property should not ke allowed to be left in the custody
and management of defendant No. 1 and that it 1is just and
convenient to appoint-a Receiver in the present case,

As regards the person who Would be appointed as
a Receiver it may be observed that the parties are not in
agfeenent about the appointment of any of them as Receiv-
er in this case. As a matter of fact a suggestion was
made by the learned lawyer. for the plaintiffs for appoint-
ment defendant no.. 1 or any of the defendants as Receiver
but this was opposed and cbjected to by all the defendants
and there is therefore no alternative but to appoint
somebody other than the parties as a Receiver in this
case,
Accordingly, it is,;

Ordered,

that Sri R, K, Ganguly, Advecate, who i5 the official
Recejver of 24-Parganas who it is reported her furnished
secﬂrity as such be appointed a Receiver in'reSpect of
the suit prOpertieé who will have all powers of management

Of-—the properties és,provided in law, His remuneration
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remuneration would be fixed after submission of a prel imi
nary report by him about the nature and zgheRxasteEx incore
of the property.: Issue him the writ at once, He will

submits account dquarterly - the first account to be

submitted by month next,
The matter is accordingly disposed of on conteﬁ

Hearing fee is assessed at Rﬁ; 15/~ only. Cost will {

abide the result of the suit.

-Dictated & corrected.by me. 9S4/- D.P.Chatterjee, i

S4a/- D. P. Chatterjee, Subordinate Judge. . :
Sub Judge. @

ORDER NO. 55, DATED 24,11.58.:=- To 10.1.59 for settling

date of hearing. '
S/~ D.P.Chatterjee, S.J..

ORDER NO. 56, DATED 29.11,58.:- Defendant no, 1 files a

petition praying for 2 weeks tme %o pring stay order from
Hon'ble H.C. and for a direction on the Receiver not to
proceed wixk in the locality for taking possession of the
suit prorerty in suit and do othur works for reaéons statn
ed. Coby served:and objected to. Petition not moved.

__put upon 3,12.58 for order in presence of the lawyer of
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Ld. Advoecares for both the pames are presernt cmd have
taken their 1o specnve steps: '

Today the date is fixed: for hearing of the pemwn ﬁked by
the plamnff under Section 151 of the C.P.C. dtd.08.05.2023.

. ‘ Seen rﬁe petition.
" Heard the. Ld Advocates.
+ For ends. of }usnce, the case is ad;our’ned . ,
Ld. Re&.ewer»has filed one petition praying for mdnfvmg
,Ord r drd 03.07. 2@06 to the effect that Purba Jadavpur P@Enée'

Station, Anandapur Police Station and Panchasayar Police Station at

Division of Kolkata to :mplement fhe order as passed l
1 the- petmdn ,
1HeaAt he 14, Advacate for the pames
Prayer of the [.d Recewer xs ’ considered and al!owed
"""{ et the Deputy Commxssmner of Police, S@uth East Dwxsmn

of K IKata be. mmrmed order ded 03.07 2@06 lmmedmtely

3‘:‘{'.Let a Lopy of this ‘order along with copy of order dtd
o3 O/ ,2006 be sent to the Deputy Commissioner of Police, South-
'East Dmsxon of Kofkata for his mformatmn and necessary action. - ‘ S ; ‘
In the lxght of the order passed petition ‘filed by the Ld | ‘

Recewel_;, s,tzmd.x dxsposed of. ‘
I Contd...

LR
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H ...Contd.

o

Defendant No.8 has also filed a petition praying for passing
necessary order that the presemt Officiat Receiver Mr. Achyutananda
Ghosh, <an act in terms of Court's order including the order passed
on 17.03. 2015 by the Hom'ble High Court in connection with C.O.
No.3823 of 2023 with CAN 685 of 215 in place of the earlier

receiver late Ashok Roy.

Seen the petition. .

Heard the Ld. Advocates.for the parties.

It appears from the record after demise of Mr. Ashok Roy
vide Order dd.07.03. 2022 Mr. Achy utananda Ghosh was appmm&‘{/

as the Ofticial Receiver to manage and preserve the suit property aa&\
to do other acts as per ‘Jaw in this beha!f Before the order passed cm\\
17.03.2015, Hon'ble Court. in connemon with the above mentioned

case dxrected Mr. Ashok/Kumar Ray'to act in terms of the order. Mr.
e order dtd.03.12. 2009,

of hearing of the co.

Ashok Roy was appomsed ‘by this Court vid
henu. his namne was referred at the ume

0.3823 of 2023 with CAN 685 of 215 before the Hom'ble Court.
Accardmgly Hon'ble Cmmt referring his name passed the order ont
17.03.2015. tn the changed circumstances, now M. Achyutananda
Ghosh as Ofticial Receiver shall act and perform all the dutes as
casted upon him by this Court and by. the Hon'ble Court as pet law.

Accordingly. petition filed hy the plaindff also stands disposed of.

On the prayer of the parties, petition dtd.20.07.2019 is

raken up tor hearing.
Hn.dld the Ld. Advocate for che petitioner in full.

To 09.10‘.20.23 ‘for hearing of petition drd.20.07.2019 on

behalf of the other parties.

. D/C by me. \_7.

civil Judge ($r. Divn.) - Civil Ju;iée (Sr. Divi.)
ond Court, Alipore. 20¢ Court, Alipore.
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In the 2nd Court of Civil Judgn (sr.
Title Suit NO. 121 o€ 1962. '
$ri Bishnupada Sanfui & Ors .w..I.....;...:..;plaiﬁtiffs.

. - . . ! o .

Vs,

(
s

Sri p-—‘harilal Mondal & OIS co‘vo-t-ooogwm-"oanpndC’rllts v

Order dated 16- 06~ 2006. '
| Hazira is filed on behalf of'plaintiff /2 (ka)
pltff-Bhola Nath ssfui and othars.and pltff-Bishnupada San
_fﬁi & OfS, d~fdt Nos, 2, 6 aldd 8, whereas adjournment appl-
ication is £iled on behalf of deft/10(ka) Besanta Naskar and
pltff no. 1(ka) Ranjit Kumar Sanfui on the ground , as Sta-
teé in thu re spacrive petitions. .

At the. Same time-writ?;p’objection is filed on
bohalf plt :f/2(kha-2) sital Senfuil against the applicat stion
u/S. 151‘g@P.C. filed on behalf of Dipak sarkar, deft/24(gs-
1) dtd. 12.6.2006.

| Written objection Is filmd on Benalf of deft/

1) against tha appliuatlon undnr Or. 39 Rul«s 1, and 2

road with Sactlon 151 C P £, as. filad by dntt/Sl—vlkeran
C :
o .Naskar. Althouch adjournmcnt apnlluation has baan filed on




- 2=

pehalf of dn't/lO(ka) and pltff/l—kha , nanaly Bascnt I sskar!
and Ranji Kr. sanfui, the court holds that the 1nstant apnl-
i cation praying £or =2 'xmxxm inJunctmOn in respdct of the |
sult property 15 raqulrcd £5 be disposed of in view of .the \
.

e mattar. As such the 1nst=nt aO“lluatlon is ta

urgnncy of the ‘
i
i

kxen up for hqarlng.

Hd.: ell the parties in respect Of the said <pp-
i
) . ol

13 cetion, v
' It appoars fham the “instent applicaticnthat dn—il

£at/51-vikhyran Naskar as prayed IoT 1njunctisn restraining

the parties in suit alongwith t.ird parti¢s from changing

the rature an< charactor af tha, suit proparty on the gound

that some of thn parties in the suit incollusion with third
| =

partios haVo ooan changing_fhe na‘turn égd character of fha

suit proport1~s by afflxinn;baard Drlbahalf of "Matro Cash
. A lw
& Carry v, l . i
' |
‘ !Aftpr gsing thr”ugh the instant application amd\

'hparlng the submissions of the rospectiVa 1d. adVOuatP}

S, the C'Jurt ls ol tnr- Vﬂcw tha‘t @ll the parties have giv‘zn,‘;l .

their ccnsbnt} as £or as the instent gpplication is concer-

nado: '

. )fthguﬂ(dykhm.‘.ﬁ“ . ] _— . /// % -— ...
il ' - N = )
A0 ‘.;.:";' 41 ris
) 1

b ————_ T e - e . e . DT
o - - v B e BT R T S et . Coen 4
B os . . ;

. .
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. CQnsiorind?thp aboveagpact and téki%g into eco-
sunt the fact: that tha instant suit is ome for pértition, g
wher~ #ll tb~ partias .are 1n+arostod in respect of the suit E
ch it is nnpnscary to dliow an oradg ot-tampora—&\
|

propthv whic
su*t prope rty for the

ry jpjunctisn in :n5pnct of the pur-
pose o} protaction and pr~Snrvatipn of th= Ssuit prvpartf and
‘£ such an ~rder s mot pess=d, jpterest of 811 the parties
s~d whluh cannot Be compenseted Y moneY .

'mld b~ Jaopardi
s inclined €2 allow t

<

the prayer °r tampara-"

Th-uS ‘cho q,-'.)u rt
srm OF Status-gud-whers 51] th~ part-

h

rv'injunct§3n in e A
-4-5 tO th~ suit ar» dirmcted €O maintain status -2 in Y-S
pact of ths suit pProparty till'dispbsel of

HancC s n .
. ) .

;'Ordot»nd:
¢ Order 39 MalnS 1

vy cefr 51

_epe* th- anplic stisn unde

p 151 ¢cpC dt. 8,6.06 fii=d

read with soctd

and 2

is alloweG. '
‘ALl the parties in the suit are Rereby diructeﬁ

£s mafinteln s-atus-Gud in rospect Of the sit pqpporty by
am sellings transferring, aliéhati-

re st raining thomse
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alienating or stherwise disposing of the suzt pr:nrarty Detwa~

o, oL : [
“n inter-pasty or any third party or in ay mannor what sdever!

£rom chaning the nature pa Naracter of th suit property ti-

"

TN

-!
: y
11 dispd>sal of thesuit, ’

»pix_-',‘ 23, 6. 2006 fDr h~ar:mg o2f th- applauati:;ng

_for -;m‘m-;,v,al 3;1- mu:lvn.r ;md r-.]SS:) r:r hm-r.mu of thia gpplicast

i5n under Orccr 6 Pula 17 . B.C. f;led,by thé'plbintiffOZ

(Grp) and tws arml:l cet ioms under gmetion 151 ¢pC fileu by

vdéffv/24(Ge-l) pak bar<dr on 12, 6. 2006 ba kept with the

rﬁborQ andt t,'o~ haard Yater on.

‘Djn,t atad & «.orro ..—~d bv Me,

83/~ Yaqmw Ahmas. 8d/- Yasimin Aham~d

‘

Civik Jucés ~..Dnvn.

'Civil Judge (sR.Divin.) 2ng Codrt

-~

L

Alipor-,
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District 4 South Za-Pargenas. )

In the Court of CJ.vil Judge(ﬁr.Divn) 2nd Court Alipure;
In the Presence of ¢ Y=smin Abmed, ,Civil JtdQE(Sr.van.)
Case No 5 Title suit No. 121 of 1962, |

Bishnupada Sanfui & Ors ,.... Plaintiffs.

~\E€ I8 UG~
Be harilal Mondal & 016. aese Def‘endanta‘ L

Drder dt.03.7.2006, : B

Joday the record is put up by put‘tfip'peti'ﬁ?m
filed on behalf of defdt. no. 1 praying for direction upof;
the Superintendent of Polioe, South 24-Parganas, Alipure b
carry out the Order of ‘Inju.nCtion = psssed by this Court
vide order, dated 16.6.2006 on the ground a8 statsd in tie
application a8 filed by the defendant no.S'l today.

Put up petition is alloued, .
tet tie record b8 placed at 2-00 p.m. for hear :

-g after serving copy of the s ame upon the parties,

Dictated and corrécted by 8 Sd/~ Yasmin Ahmed.
Sd/~ Yasmin Ahmed., Civil Judge ,(Sr.Divn)
Civil Judge(Sr.Divn.Alipure, 2nd Court,alipurs.

Latergdt.03.7.2006.
The record is placed before tre court along

tte application, s filed by the defendant no. 51, Bhik

Naskar. ‘ o
Ld.Adyocate for defendant no.10( a)Basanta N

|
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Q\f\,«instant application which mérely warranis for a specific

-2

has filed an application for - adjéurnment £ for doing

he aring in respect of the jnstant application on the ground|

tghat they would Dbe filing objection against the said appli=

-cation of defendant no.51( a) but the court after going

through the instant application of defendant no.51 comes

to the conclusion that theé prayer of the Ld,Adyocate for

the defendant no. 51 praying for direction upon tie

supe rintendent of Police, South 24-Parganas, Alipure for

obeying the order of injunction dated 16.6.2006, is quite

innocuous and enuing, keeping in viey the fact tie order

dated 16.6.2006 is still in force and it is mandatory upon

the Police Authority to t ake careé that the order of the

court, is complied at all costs.

So, in vieuy of the sbove observation. I’ f‘mo that

there is no necessity for allowing time to dafendant no.‘lo

-( a) Besanta Ngskar to fiiB objection in respect of the

direction upon theé 5Up8r1ntendent of Police , south 24~

Parganas y Alipur® . as Such ad journmént application on

behalf of the defendant no.10(a) » i8 re jected, In any

pon the conce rned authorl'by would

case such a direction u
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would not prejudice any of the parties and rath®r would
help in protsction of the suit property which is under

going a critical phase at present.
Thus, the court is inclinéd to allows tte appli-

-cation s filed by the cefendaPt no.51 today.

Hence,
0 rdered

that tte application for a dimction upon the Superintsn-

-deniv:‘of‘ police, South 24-Parganas, Alipure as filed by

the defendant no. 51 Vikuram Naskar, is hereby allowed.
The superintendent of police, south 24-Parganas

alipure is hereby requested to dimect the 0/C, Purba -

R

Jadavpur PA.S.to see that both the parties or their men

and agents are maintaining injunction order dated 16.6.200

in proper form. .
Thus, the application as filed by the dgefendent |

no. 51 Bhikuram Naskar, is disposed of accordingly.

Copy of order be .sent by Special Messanger to
the Superintendent of police ,9outh 24-Parganad sAlipure for

information and neécessary action.
Sd/— Ya8min Ahmed.

Civil Judge(Sr.Divn.) 2nd
Court, Alipure.3.7.06.

Dictated and corrected by mé

sd/~ Yesmin Ahmede
Civil Judge(Sr.0n) Alipure.
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To,

District Magistrate , - "M -
25, Belvedera Road ,

Alipore , Kolkata — 700 027.

Ref. : Title Suit No. 121/1962 pending before the
Civil Judge (Sr. Division) at Alipore .

Respected Sir / Madam ,

Property lying and situated in 7 (Seven) Mouzas i.e. Mouza — Barakhola ,
Kalikapur , Mukundapur , Chakguniagachi , Atghara and two others which
are under the custody of the Ld. Court and possession of the Ld. Official
Receiver appointed by the Ld. Court since the year 1958.

This is for your kind information that the owner of the said
property lying in the above mouza had filed suit for portion in the Court of the
Ld. Sub-Judge 3¢ Court at Alipore which was subsequently &ansferred to the
2nd Court of the Ld. Civil Judge (Sr. Divn.) at Alipore and renumbered as Title
Suit No. 121 / 1962 which the suit is pending before the Ld. Civil Judge (Sr.
Divn.) 27d Court at Alipore . While the Suit was pending before the Ld. Sub-
Judge , 3¢ Court at Alipore , the Ld. Court was pleased to appoint receiver to
take the possession of the Suit property for protection , preservation of the
Suit property on behalf of the owners on 24.11.1958. Since then the property
is under Custodian Legis . Subsequently Receiver has been changed time to
time. At present Ld. Official Receiver (Mr. Achyutananda Ghosh) in respect of
the suit property as per order of the Ld. Court dated 07.03.2022.

It is mention herein that during the pendency of the said suit the
Ld. Court pleased to pass an order of Injunction , dated 16.06.2006 till
disposal of the suit . Also the Ld. Court was pleased to direct The Deputy
Commissioner of Police , Kolkata Police along with officers-in-charge of Purba
Jadavpur , Panchasayar , Survey Park and Narendrapur to implement the
order passed on 16.06.2006 by order dated 03.07.2006, 31.08.2023 &

Contd...2
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18.03.2024. On dated 20.05.2006 Ld. Court pleased to pass an order for
placed the Board all over Suit Property. As per order of Injunction dated
16.06.2006 the Ld. Court directed to maintain status quo in respect of Suit
Property “third party , interparty and also Govt. without leave of the Ld. Court
can’t touch the Suit Property. The Concern Authority of the Govt. of W.B.
tried to add party to acquire over the Suit Property by filling several
applications before the Ld. Court but all the such application are rejected by
the Ld. Court dated 13.06.1988 & 03.06.2010 respectively and also similar
application with prayer before the Hon’ble High Court , Calcutta but Hon’ble
Court was rejected the same dated 23.02.2011. It is clear that Govt. Concern
, third party or enter party can’t change nature & character of the said Suit
Property .

In this situation , we are requesting you that Mouza -
Mukundapur , J.L. No. - 4 , R.S. Dag No. 25, 34,35, 36,41 & 80 and
Mouza — Kalikapur , J.L. No. 20 , R.S. Dag - 375 which are under said Suif
Property . Some tried to change the nature and character of the Suit Property.

In this aforesaid facts and circumstances , your Honour would

graciously pleased to take the propet. iaccordance with the Ld. Courts
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To,

The Officer-In-Charge ,

Narendrapur Police Station ,
Sonarpur Station Road,

Pratapgarh , Garia ,

Rajpur Sonarpur , Kolkata — 700 103.

Ref. : Title Suit No. 121/1962 pending before the }
Civil Judge (Sr. Division) at Alipore .

Respected Sir / Madam ,

We are under sign Co-Owners of the above mentioned Suit
Property lying and situated in 7 (Seven) Mouzas i.e. Mouza - Barakhola ,
Kalikapur , Mukundapur , Chakguniagachi , Atghara and two others which
are under the custody of the Ld. Court and possession of the Ld. Official
Receiver appointed by the Ld. Court since the year 1958.

This is for your kind information that the owner of the said
property lying in the above mouza had filed suit for portion in the Court of the
Ld. Sub-Judge 3rd Court at Alipore which was subséquently transferred to the
2nd Court of the Ld. Civil Judge (Sr. Divn.) at Alipore and renumbered as Title
Suit No. 121 / 1962 which the suit is pending before the Ld. Civil Judge (Sr.
Divn.) 274 Court at Alipore . While the Suit was pending before the Ld. Sub-
Judge , 3¢ Court at Alipore , the Ld. Court was pleased to appoint receiver to
take the possession of the Suit property for protection , preservation of the
Suit property on behalf of the owners on 24.11.1958. Since then the property
is under Custodian Legis . Subsequently Receiver has been changed time to
time. At present Ld. Official Receiver (Mr. Achyutananda Ghosh) in respect of
the suit property as per order of the Ld. Court dated 07.03.2022.

It is mention herein that during the pendency of the said suit the
Ld. Court pleased to pass an order of Injunction , dated 16.06.2006 till
disposal of the suit . Also the Ld. Court was pleased to direct The Deputy
Commissioner of Police , Kolkata Police along with officers-in-charge of Purba

Jadavpur., Panchasayar , Survey Park and Narendrapur to implement the
gl
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18.03.2024. On dated 20.05.2006 Ld. Court pleased to pass an order for
placed the Board all over Suit Property. As per order of Injunction dated
16.06.2006 the Ld. Court directed to maintain status quo in respect of Suit
Property “third party , interparty and also Govt. without leave of the Ld. Court
can’t touch the Suit Property. The Concern Authority of the Govt. of W.B.
tried to add party to acquire over the Suit Property by filling several
applications before the Ld. Court but all the such application are rejected by
the Ld. Court dated 13.06.1988 & 03.06.2010 respectively and also similar
application with prayer before the Hon’ble High Court , Calcutta but Hon’ble
Court was rejected the same dated 23.02.2011. It is clear that Govt. Concern
, third party or enter party can’t change nature & character of the said Suit
Property .

In this situation , we are requesting you that Mouza -
Mukundapur , J.L. No. - 4 , R.S. Dag No. 25,34, 35, 36 , 41 & 80 and
Mouza — Kalikapur , J.L. No. 20 , R.S. Dag — 375 which are under said Suit
Property . Some tried to change the natl,l/{;g___ng character of the Suit Property.

In this aforesaid facts gfidpdtr es , your Honour would
graciously pleased to take the pr

order.

It is further reques\

consent of Co-Owners can’t toucl
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Vakaletnamaonbehalfof g b ) S

Know all men by these presents that by Vakalatnama, I/We appoint the Advocates noted

!allmmmwm«m
ofeneing sppeersnce -

in the above matter for appearing conducting - and argumg the same. for depositing or

below or any one of them my/our lawful Advocate or Advocates

withdrawing any money in connection therewith for movmg the Coun in any matter
connected therewith, for prepanng the paper book in the case and for putnng in papers,
petitions etc. On my/ our behalf for filling, taking back any documents for withdrawing
suits or appeals or petitions with permision to institute fresh suit etc. For siging and “ﬁlling
petitions of compromise m connections with the said matter and for taking copiés of paper
from the Record and I/'We further say that any act. Done by my/our said Advocate ’c')r
Advocates or by any one of them after accepting this Vakalatnama, shall be considered as
my /our own true and lawful act.
And I/'We further hereby agree and undertake to pay the said Advocates his or their fees as
setteld: and all others sums that may be necessary to carry out the requision of the Court
and otherwxse to enable the said Advocates to conduct the case properly Failing which the
said Advocates after notnce to me/us will be at llberty to wx‘hdraw from further conductmg
the case.
IN WITHNESS "WHERE OF I/WE sign and execute this Vakalatnama on this
the dayof (7 C/‘@ beT, 20070

' Name of Advocates

MR, DIIADAS Corak RABOATY
JHEH CouRT, QAL cuTIR .
A Poota 13
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GREEN TRIBUNAL
EASTERN ZONE, BENCH AT

‘ BEFORE THE HON’BLE NATIONAL
| KOLKATA

| | - Original Application No.38/2024 /EZ

In the matter of:
An application for Addition of Party
And
In the matter of : ~
Ranjit Kumar Sapui

...... Applicant.
-Versus-
State of West Bengal & Ors.
B : P Respondents
o » ‘ And
| ' Pralay Naskar & Ors.
S : ' N ... Applicants/

Sought to be added as Respondents

APPLICATION

| - DWIJADAS CHAKRABORTY
| : Advocate
ENROL : WB/842/1999
Bar Association, Room No. 13
High Court, Calcutta.
Mobile : 9830126191/8240787585
Email-dwijadaschakraborty501@gmail.com

Us-b



